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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH AT PUNE

(Under Sections 14 and 18(1) read with Sections 15,17 and 20 of
the National Green Tribunals Act, 2010)

ORIGINAL APPLICATION NO. 89 OF 2025 (WZ)

In the matter of:

Premnath Singh ... Applicant
Versus
Government of Maharashtra & ors. ... ...  Respondents

~ Affidavit in reply on behalf of Respondent Nos.2 & 3:

I, Vinay Gowda GC, Collector, Chandrapur, Indian

inhabitant, do hereby state on solemn affirmation as under:

1. 1 say that I am filing this affidavit for myself, i.e.
Respondent No.2 and on behalf of Respondent No.3-District

Mining Officer.

R

At the very outset, I deny all and singular the allegations,
statements, insinuations and contentions made in the above

Original Application to the extent that the same are contrary
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to and/or inconsistent with what is stated herein. Further,
nothing shall be deemed to have been admitted by
Respondent Nos.6 to 9 merely because the same may not

have been specifically dealt with and/or traversed seriatim.

I say that the Applicant has approached this Hon’ble
Tribunal on the alleged ground that the mining plan, District
Chandrapur, expired on 30.9.2024. The Environmental
Clearance (‘EC”) was issued on 10.10.2024 and 11.10.2024.
It was subject to the mining plan that has already expired.
Fresh mining plan was later on approved on 17.2.2025.
However, neither EC validity was extended nor fresh EC
was applied and obtained. The lease period was only upto
September 2025, but the acceptance letters for the period
from 2025-26 show an attempt to avoid fresh EC or
extension of validity of EC.  According to the Applicant,
mandatory pre-possession formalities for sand ghats,
including measurements, boundary pillar fixation, CCTV
camera installation and video recording were allegedly

bypassed in haste.
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4.  According to the Applicant, the Respondents have
disregarded explicit directions from CR-Maharashtra, such
as advertising EC in newspapers, displaying copies in local
bodies. There is failure to adhere to the instructions for
preparing and obtaining 3 years’ mining plans and ECs, as

discussed in the meeting of CR held on 13.10.2023.

5. 1 stoutly deny the allegations made by the Applicant. The
dates mentioned by the Applicant are at times incorrect.
AL That is why, the submissions based on the erroneous

chronology is also not sustainable.

6. 1 say that the following chronology of dates and events

would help better understanding of the legality of the actions

taken by Respondent Nos.2 and 3.

Sr. Dates Events
No.
1. 28.3.2024 Respondent No.3-District Mining
to

442004 Officer in the capacity as project
proponent made an application to
MoEF & CC for EC. (Exhibit-1)
[Note: At that time, SEIAA was not

functional.]
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[R]

19.6.2024

MoEF & CC forwarded the proposal
to SEIAA. (Exhibit-2)

3. 27.6.2024

SEAC scrutinized the proposal during
the meeting held on this date and
recommended EC, conditional upon

extension of the mining plan.

(Exhibit-3)

4. 13.8.2024

SEIAA passed a resolution to grant
EC subject to the validity of mining
plan. (Exhibit-4)

= 11.11.2024

Formal EC was issued. (Exhibit-5)

6. 17.2.2025

The mining plan approved by me was
extended for a period upto 30.9.2025.
(Exhibit-6)

I submit that, at no stage, any mining operation was

undertaken without the concurrent existence of both a valid

EC and a valid mining plan. I say so because the EC for the

sand ghat project was granted by SEIAA after full process of

technical and environmental appraisal by SEAC, imposition

of conditions and referencing the then current mining plan.

I say that the EC granted on 11.11.2024 was subject to the

approved mining plan. It is thereafter, that on 17.2.2025, the
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mining plan was extended upto 30.9.2025. I state that as per
MoEF & CC Notification dated 12.4.2022 [SO 1807 (E)]
dated 13.12.2022, the EC validity of the mining projects is
directly linked (co-terminus) with the validity of the mining
plan, subject to a maximum of 30 years. This Notification
dated 12.4.2022 is hereto annexed and marked as Exhibit-7.
These updated rules were circulated by SEIAA, Maharashtra

and are binding.

I submit that the EC letters issued by SEIAA on 11.11.2024
and 14.5.2025 explicitly specify that the EC is valid as per
the approved mining plan. This is how the conditions laid
down by the Central Government and SEIAA are satisfied.
DSR was published on the district portal and newspaper for
the purpose of inviting objections and suggestions. 30 days’
mandatory period was given to the public for providing
objections and suggestions. Hereto annexed and marked as
Exhibit-8 (collectively) are copies of the documents in that
regard.  However, no objections and suggestions are
received and then mining plan was approved by the

Directorate of Geology and Mining, Nagpur. Hereto
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annexed and marked as Exhibit-9 is a copy of the approved

mining plan.

The tenders were invited by me on 6.5.2025. At that time,
the mining plan was approved and EC was very much in
field. The orders were issued on 23.5.2025, 26.5.2025,
28.5.2025 and 2.6.2025. The excavation was permitted only
upto 10.6.2025. As per the policy of the State Government,
excavation is banned after the monsoon starts. Therefore,
the possession of the sand ghats was taken by the
Government. Hereto annexed and marked as Exhibit-10

(collectively) are the possession receipts.

[ submit that the excavation activities were stopped
thereafter. Whenever the Government noticed that there is
illegal excavation action is taken. In this particular case,
there is only one instance of detection of illegal excavation.
In that regard, action was taken. Hereto annexed and
marked as Exhibit-11 is a copy of the document to that
effect. The photographs produced by the Applicant, if any,

are not reliable.
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12. Since the period available to the bidders was less, an
application for extension of EC and mining plan has been
submitted. Hereto annexed and marked as Exhibit-12 is a

copy of the said application.

13. In the light of the above, the Original Application may be

dismissed.

Solemnly declared at Chandrapur )

This Ehday of Septmber2025 )

-

Befdre me,
Celiector, Chandrapus

(Nitin P. Deshpande)
Advocate for Respondent Nos.2 and 3

P . , 02K
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Minutes of the 277" meeting of the State Level Expert Appraisal Committee-I (SEAC-I) held on 25, 26"
& 27* June, 2024 through Video Conferencing.

Item No.34 (1): SIA/MH/MIN/463675/2024

Project: EC for Proposed Sand Ghat at Tamsi rith, Tal. - Korpana, Dist.- Chandrapur by
District Mining Officer, Chandrapur.

Introduction: -

Project Proponent submitted the application for environmental clearance for proposed sand
mining in Wardha River bed having total sand ghat area of 1.75 Ha,, Total quantity of sand
available in the ghat is 6184 brass & life of sand ghat is one (1) year as mentioned in the project
details.

Project Proponent i.e. District Mining Officer, Chandrapur was present during the meeting
along with Additional Collector, Chandrapur & Environmental Consultant M/s. N.S.
Envirotech Laboratories and Consultant. The project activity is listed at Sr.No.1 (a) Mining of
the Minerals under category B2 of the EIA Notification,2006 amended time to time.

The details of project are as mentioned below:

Table A.: Descriptiou of Sand Ghat basic Information

Sr.No. | Description Details
PARIVESH UID NUMBER SIA/MH/MIN/463675/2024
1. | Name and address of proposed | Tamsi rith. Sand Ghat,
sand ghat Area 1.75 ha, Gut. no. 15, 16, 19, 22, Village
Tamsi rith., Tehsil Korpana, District
Chandrapur, Maharashtra
2. | Latitude/Longitude of the sand || Latitude Loagitude
ghat 19°53'40.03"N 79° 9'3.67"E
19°53'44.44"N 79° 9'14.76"E
19°53'45.99"N 79° 9'14.23"E
19°53'41.58"N 79° 9'3.14"E
3. | Name of river Bed Wardha River
4. | Total Area of sand ghat in Ha. 1.75 ha.
5. | Sand ghat(L*WxD) and Quantity | 600 x 40 x 0.50
of Sand as per approved Plan
(Brass) 6184 Brass
6. | Life of Sand Ghat (In Years) 1 Year (2024-2025)
7. | Cluster formation in the{ No

periphery of 500-meter radius.
{Yes/No)

8. | Whether earlier Environmental No
Clearance is granted (Yes/No) If
yes, Pl. provide EC No./Date
(a)Compliance of earlier EC from
the Office of MoEF&CC,
Nagpur) (Yes/No)

Mhspeso

er Secretary 63 Chairman
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Minutes of the 277" meeting of the State Level Expert Appraisal Committee-I (SEAC-I) held on 25%, 26

& 27" Junc, 2024 through Video Conferencing.

Publication date

9. | Whether District Survey Report Yes
(DSR) is prepared as per various
guidelines issued by MoEF&CC
in 2016 and 2020 eic. {Yes/No)
10, | District Survey Report December,2023

11. | Report on svggestion/objections
received on DSR with action
plan(if objection received)

No suggestion/objection received

12, | Public Hearing Date 13.01.2024
(a)Public Hearing report &
proposed action plan attached
(Yes/No)

[3.|Funds  reserved  for the| 2.0Lakh
cornphance of Pubhc Hearing i
issues.

14. | Approach road from sand ghat to
the sand storage depot/main road

Length 1000 Meter & Width 3.0 Meter

s

15. | Green Belt Development: -
a. Trees along approach | 442 Trees s
road (Both sides)
b. Trees along the river bank | 350 Trees
16. | EMP:
a. Capital investments Rs..5.35 Lakhs i
b. Recurring investment “Rs. 1:00 Lakhs
}7.| Sensitive  structire in  the |-No .
periphery of 1 KM .
Deliberation; - .

a h }
The pro;ﬁosal was apprised on the basis of information presented by the District er'{mg
Officer, Chandrapur i.e. Project Proponent Additional -Collector, Chandrapur and their
accredited consultant M/s, N.S. Envirotech Laboratofies and Consultant.  * + £
During the deliberations with the Project Proponent (PP) and consultant regarding the
necessary Certificates, NOCS, Govt Permissions, and clearances” required for the project
execution, ‘?L ) 5,
the Project Proponent submmcd that the following steps were taken over the time. The details
are outlined below, b R
1. District Survey chort -of Jalgaon district- was approved & published on
December,2023,
2. Mining Plan was approved by D.G&M, Nagpur, dated:01/11/2023.
Site does not fall within Eco Sensitive Zone, Eco Sensitive Area & Notified Forest.
4. As per approved Mining Plan {otal quantity of sand available is 6184 brass & life of
sand ghat is one (1) vear.
5. There is no cluster formation more than 5 ha. in the proposed sand ghats and cluster
certificate dated: 29/01/2024 subrnitted,
6. SDO, Rajura has given NOC with Tharav dated: 30/10/2023,

(]

er Secretary 64 Chairman
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Minutes of the 277 meeting of the State Level Expert Appraisal Committee-I (SEAC-T) beld on 25, 26
& 27" June, 2024 threngh Video Conferencing,.

7. The notice/advertisement of the public hearing was published in one local as well as

one national newspaper on 12/12/2023.
8. Public hearing was conducted on 13/01/2024 and copy of MOM is submitted.

Table B.; Information regarding EMP, CER budget & Amenities etc.

S. Capital Recurring
No. | Component Description Cost (In|Cost (In
Rs.) Rs.)
1. | Dust generation due to | Environmental Monitoring
transportation material | (Air, Water, Noise ete.) 45,000/ =
by. of tractor frolley & " gptorgprinkling i 45,000/-
transportation of - :
neral Sand carrying trolleys will be 5000/~ _
finera Covered with Tarpaulin
2. | Road maintenance Proper Maintenance-of Haul
‘ 1,25,000/~ | 30,000/-
Road L i
3. | Green Belt & Alonhg River Bank g _
Development ~ | Along haul road ] L73.000/~ {25,000/
4. | Security T Signages and securitjz 1 70.000/- -
5. | Occupational Hcalth Periodic health check-up '67 250 /_' _
(1000Rs./ Emplovee) ’
6. | Mobile toilet Mobile toilets will be made
! | available near mine’s office + | 50,000/~ -
] || away from the river' |
Total ’ 5,35350/~ | 1,00,000/-
EMP Total Cost (In Rs.) - 6,35,350/-
| 9. CER Plan: Proposed i:ost@ Rs. 74.208- Detéils as below: - -
- 7
- o 20 i Bud get. (in 1
S S
S.No. ¢ CER Plan ;%% . INR)
{ [|Installation of one water tank in nearby village - T 24 208
2 Prdviding books and uﬁifénns to nearby village school” - «‘?«%% b 20 000
3 |Needed Repan ing work wnh consultauon of G1 am panchavat ’ 20,000
Community Infrastructure Development (Benches for VAY School with
4 -
| |consultation with Grampanchayat) -
Total 74,208

During deliberation, committee noted that the validity of mining plan is one (1) year i.e. from
1/11/2023 to 31/10/2024. Committee also noted that NOC& Tharav received from
Grampanchayat is for 2023-2024. Committee further noted that PP has applied for sand mining
for 2024-2025. Therefore, Committee is of opinion that PP should obtain revise mining plan &
revise NOC as well as Tharav from concerned Grampanchayat for proposed sand mining for

drppfo

2024-2025.

Membef Secretary

63

Chairman
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Minutes of the 277" meeting of the State Level Expert Appraisal Committee-I (SEAC-I) Leld on 25™, 26™
& 27" June, 2024 through Video Conferencing.

EC Conditions for the Praposed Sand Ghats

After deliberations, SEACI hereby recommends the proposed project proposat for prior
Environmental Clearance subject to compliance with afl conditions stipulated herein. These
conditions are in accordance with the provisions and guidelines issued by Ministry of
Environment Forest & Climate Change (MOEF & CC) from time to time. Compliance with
these conditions is mandatory prior to the commencement or execution of any work at the
project site. The Project Proponent/lessee, District Collector & District Mining Officer is
required to adhere to the following-conditions and submit compliance report to the concern
authority in the Annexure-1 attached herewith.

Decision: e
Recommended o e
T W Y
& 4
- [ ™.
- #
¥ . e
T
: [ -

W
haml f
Meffiber Secretary 66 Chairman
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Minutes of the 277" meeting of the State Level Expert Appraisal Committee-I (SEAC-T) held on 25%, 26"
& 27 June, 2024 through Video Conferencing.

Item No.34 (2): STA/MH/MIN/463589/2024

Project: EC for Proposed Sand Ghat at Rarnmochan, Tal. - Brahmpuri, Dist.- Chandrapur
by District Mining Officer, Chandrapur.

Introduction: -

Project Proponent submitted the application for environmental clearance for proposed sand
miningin ~ Wainganga River bed having total sand ghat area of 4.50 Ha., Total quantity of

sand available in the ghat is 15,901 brass & life of sand ghat is one (1) year as mentioned in the .

project details.

Project Proponent i.e. District:Mining Officer, Chandrapur was present during the meeting
along with Additional Collector, Chandrapur & Environmental Consultant M/s. N.S.
Envirotech Laboratories and Consultant. The project activity is listed at Sr.No.1 (a) Mining of
the Minerals under category B2 of the EIA Notification,2006 amended time to time.

T
The details of project are as mentioned befow: -

1)

Table A.: Description of Sand Ghat basic Information ~

Sr.No. | Description . Details .
PARIVESH UID NUMBER SIA/MHE/MIN/463589/2024
I. | Name and address of proposed sand | Ranmochan Sand Ghat, .
ghat ! Gut. ¢ no. 148,136,135,134,
[ 127,131,132,129, 125,  Village
- v Ranmochan, - Tehsil Brahmpuri, District
' Chandrapur Maharashtra
2. | Latitude/Longitudc of the sand ghat Latitude Longitude
' , 20°33'29.27"N_ . |+ 79°5527.18"E
) , 20°33'42.80"N " | 79°55:33.10"E
Yoo 20233'41.55"N__ " | 79°55'36.28"E
20°33'28.02"°N £79°55'30.34"E
3. [ Nameofriver Bed Wainganga River, 7
4. | Total Area of sand ghat in Ha, 4.50ha. . 4
5. | Sand ghat(LxWxD) and Quantity of | 450x100x1.0 1=
Sand as per approved Plan (Brass) &e L
N T 1 15901 Brass. Yo’
6. | Life of Sand Ghat (In Years) 1 Year (2024-2025)
7. | Cluster formation in the periphery of | No.- =
500-meter radius.
{Yes/No)
8. | Whether earlier Environmental | No
Clearance is granted (Yes/No) If yes,
Pl. provide EC No./Date
(a)Compliance of earlier EC from the
Office of MoEF&CC, Nagpur)
(Yes/No)
4\,\/)\_1 ﬂ.ﬂ‘:b
PRAL
er Secrefary 67
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Minutes of the 277" meeting of the State Level Expert Appraisal Committee-T {SEAC-I) held on 25, 26"
& 27% June, 2024 through Video Conferencing.

9.

Whether District Survey Report
(DSR) is prepared as per various
guidelines issued by MoEF&CC in
2016 and 2020 etc, (Yes/No)

Yes

10.

District Survey Report Publication
date

December,2023

1.

Report on suggestion/objections
received on DSR with action plan (if
objection received)

No suggestion/objection received

12.

Public Hearing Date
(a)Public Hearing report & proposed
actton plan attached (Yes/No)

13.01.2024

13.

Funds reserved for the compliance of
Public Hearmg ISsues.

2.0 Lakh

14,

Approach road from sand ghat to the
sand storage depot/main road

Lcngth 1000 Meter & Width 3.0 Meter

Saf

i5.

Green Belt Development:

Trees along approach road (Both

685 Trees'

sides)
Trees along the river bank
EMP:
(0) | Capital investments
(p} | Recurring investment Rs. 1.20 Lakhs
Sensitive structure in the periphery of | No
1KM, . i

800 Trees

16.

Rs. 8.71 Lakhs

AT

Deliberation:

The proposal was"apprised on the basis of information presented by the District Mining
Officer, Chandrapur ic. Project Proponent, Additional Coflector, Chandrapur and thclr
accredited consultant M/s. N.S. Envirotech Laboratories and Consultant. - /

During the deliberations. with the Pm_;cc't‘ Proponent (PP) and consultziht rcgarding the
necessary Certificates, NOCs, Govt Permissions; and clearances required for the project
execution, the Project Proponent submitted that the followmg stcps were taken over the time.

The details are outlined below. s M e
1. District Survey Report - “of - Jalgaon district” was approved & published on
December,2023™-... ¥ §

2. Mining Plan was approved by. D G&M Nagpur dated :01/11/2023.

Site does not fall within Eco Sensitive Zone, Eco Sensitive Area & Notified Forest.

4. As per approved Mining Plan total quantity of sand available is 15,901 brass & life of
sand ghat is one (1) year,

5. There is no cluster formation more than 5 ha. in the proposed sand ghats and cluster
certificate dated: 29/01/2024 submitted.

6. Grampanchayat has given NOC with Tharav dated: 13/10/2023.

et

e

Chairman
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Table B.: Information regarding EMP, CER budget & Amenities etc.

Minutes of the 277" meeting of the State Level Expert Appraisal Committee-1 (SEAC-) held on 25%, 26%
& 27" June, 2024 through Video Conferencing.

7. The notice/advertisement of the public hearing was published in one local as well as
one national newspaper on 12/12/2023. '
8. Public hearing was conducted on 13/01/2024 and copy of MOM is submatted

Capital Recurring
Sr.No. | Component Description Cost (InjCost (In
' Rs.) Rs.)
: 1. Dust generation due to | Environmental Monitoring.
| transportation material | (Air, Water, Noise etc.) 45,000/ -
by. of tractor tralley & 7 g eetiing - 20.000/-
transportation.of : :
thoral Sand carrying trolleys will be 100600/ _
m Covered with Tarpaulin -
2. Road maintenance . | Proper Maintenance of Haul
o Road ] 111,60,000/- | 40,000/~
3. Green Belt N Along River Bank ‘ 7
Development Along havl road _. |4,45,500/- |} 40,000/-
. & P 4 £
4. Security " | Signages and security '
i ); - Signages and security 20000~ |-
5. Occupational Health | Periodic health check-up i
i { (1000 Rs. / Employee) 90,300/- -
6. Mobile toilet Mobile toilets will be inade
| available near mine’s office- | 50,000/~ ~
: | away from the river- -
Total _ " - 8,70,800/- l 20 000/
EMP ~Total Cost (In 50 R8)
9,90,800/- _ I
i . ;ﬁf _vig y B :‘\&: ;,
10, CE.R Plan: I’roposed cost Rs. 1,90,812 - Detmls as below ’ ,,?P{
S.No. " Budget Allocated . _ 4 % | Budget n
RN . '\‘K ~ "‘ INR)
1 |Installation of one water tank in ncarby wllage "\l Y - 20,000
2 |Providing books and unifomis to nearby village school ‘_;4 25,000
3 |Street light for Village with consiiltation of Grampanchayat 25,000
4 Community Infrastructure Development (Benches for ZP Schoof with 60.812
consultation with Grampanchayat) i
Total 1,90,812

er Secretary

09

During deliberation, committee noted that the validity of mining plan is one (1) yeari.e. from
1/11/2023 to 31/10/2024. Committee also noted that NOC& Tharav recived from
Grampanchayat is for 2023-2024. Committee further noted that PP has applied for sand mining

Avnpece.

Chairman
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Minutes of the 277 meeting of the State Level Expert Appraisal Committee-I (SEAC-I) held on 25™, 26"
& 27" June, 2024 through Video Conferencing.

for 2024-2025. Therefore, Committee is of opinion that PP should obtain revise mining plan &
revise NOC as well as Tharav from concerned Grampanchayat for proposed sand mining for
2024-2025,

EC Conditions for the Proposed Sand Ghats

After deliberations, SEACI hereby recommends the proposed project proposal for prior
Environmental Clearance subject to compliance with all conditions stipulated herein. These
conditions are in accordance with the provisions and guidelines issued by Ministry of
Environment Forest & Climate Change (MOEF & CC) from time to time. Compliance with
these conditions is mandatory prior to the colnmencement or execution of any work at the
project site. The Project Proponent/lessee, District Collector & District Mining Officer is
required to adhere to the following conditions and submit compliance report to the concern
authority in the Annexure-| attached herewith. .

Decision: ¥

Recommended

I3

N cr Secretary 70 Chairman
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Minutes of the 277" meeting of the State Level Expert Appraisal Committee-I (SEAC-I) held on 25™, 26™
& 27" June, 2024 through Video Conferencing.

Item No.34 (3): SIA/MH/MIN/463575/2024

Project: EC for Proposed Sand Ghat at Karwai, Tal. - Korpana, Dist.- Chandrapur by
District Mining Officer, Chandrapur.

Intreduction: -

Project Proponent submitted the application for environmental clearance for proposed sand
mining in Painganga River bed having total sand ghat area of 2.40 |Ia., Total quantity of sand
available in the ghat is 4240 brass & life of sand ghat is one (1) year as mentioned in the project
details.

Project Proponent i.e. District Mining Officer, Chandrapur was present during the mecting
along with Additional Collector, Chandrapur & Environmental Consultant M/s. N.S.
Envirotech Itaboratories and Consultant. The project activity is listed at Sr.No.1 (a) Mining of
the Minerals under category B2 of the EIA Notification,2006 amended time to time.

The details of project are as mentioned below:

Table A.: Description of Sand Ghat basic Information

e e it '«
Sr.No. | Description y Details
PARJVESH UID NUMBER™ , QIA!MHIMIN!463575120.4
| | Name and address of proposed | Karwai.Sand Ghat;”
sand ghat Area 2.40 ha, Gut. no. 2, 3, Village Karwai,
Tehsil Korpana, District Chandrapur,
Maharashtra oy
2 | Latitude/Longitude of'the sand | | Latitude Longitude
ghat | 19°53'39,61"N 79°93.04"E
19°53'34.92"N 79° 8'58.42"E
10°5336.46"N . | 79°85641"E |
19°534,48"N 79° 9'1.30°E
3 | Name of riverBed & - Painganga River - s s
4 ! Total Area of sand ghat in Ha. 2.40 ha. o ’
5 | Sand ghat(Lx» WXD) and Quantity | 400 x 60 x 0.50 w
of Sand as per approved Plan T { P
(Brass}) ™ 4240 Brass | .. 7 is«.f . N
6 | Life.of Sand Ghati(ln Years) 1 Year (2024- 2025) & ‘
7 | Cluster formation in the pcnphery Noig, '8 e
L% s
of 500-meter radius, * Ve
| (YesNo) ~ b _ N
8 | Whether earlicr Environmental |- No "~
Clearance is granted (Yes/MNoj If
yes, Pl. providc EC No./Date
(a)Compliance of earlier EC from
the Office of MoEF&CC, Nagpur)
{(Yes/No)

d/\AAA.P ¥
A — l " N
L% er Secretary 71 Chairman
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Minutes of the 277" meeting of the State Level Expert Appraisal Committee-I1 (SEAC-I) held on 25, 26
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& 27" June, 2024 through Video Conferencing.

9

Whether District Survey Report
(DSR) is prepared as per various
guidelines issued by MoEF&CC
in 2016 and 2020 etc. (Yes/No)

Yes

10

District Survey Report Publication
date

December.2023

11

Report on suggestion/objections

(if objection received)

received on DSR with action plan_

No suggestion/objection received

12

Public Hearing Date

(a)Public Hearing report &
proposed action plan attached
{Yes/No)

13.01.2024

13

Funds rcserved for the compliance
of Public Hearmg issues.

2.0 Lakh

14

Approach road fromn sand ghat to
the sand storage depot/main road.

Length 900 Meter & Width 3.0 Meter

15

Green Belt Development:

Trees along approach road -(Both
sides) +

442-Trees

Trees along thc river bank

350 Trees .

16

EMP:

X

Capital investments

Rs. 4.80 Lakhs

Recurring investment

Rs. 0.90 Lakhs

Sensitive  structure in  the | No

periphery of 1 KM

17.

Deliberation:

The proposal was apprised on the basis of information presented by the District Mining Of{i;er
Chandrapur i.e. Project Proponent, Additional Collector, Chandrapur and « theu‘ accredited
consultant M/s, N.S. Envirotech Laborafories and Consultant . g.

During the deliberations-with the Project Proponent (PP) and c0nsultant regarding the
necessary Certificates, NOCs Govt Permissions, and clearances required for: the project
execution, the Project. Proponent submitted that the followmg steps were taken over the time.
The details are outlined below.  * -,

1. District Survey Report of Jalgaon district was approved & pubhshed on
December, 2023, -
2. Mining Plan was approved by D.G&M, Nagpur, ddted 01/11/2023.
Site does not fall within Eco Sensitive Zone, Eco Sensitive Area & Notified Forest.
4. As per approved Minning Plan total quantity of sand available is 4240 brass & life of
sand ghat is one (1) year.
3. There is no cluster formation more than 5 ha. in the proposed sand ghats and clyster
certificate dated: 26/001/2024 submitted.

6. Tahsildar, Korpana for dcemed concurance of the Gramapanéhayat Karwai has given

NOC with Tharav dated: 17/41/2024.
2 »)
- e
¥

Chairman
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Minutes of the 277™ meeting of the State Level Expert Appraisal Committee-] (SEAC-I) held on 25™, 26%
& 27" June, 2024 through Video Cenferencing.

7. The notice/advertisement of the public hearing was published in one local as well as
one national newspaper on 12/12/2023.
8. Public hearing was conducted on 13/01/2024 and copy of MOM is submitted.

Table B.: Information regarding EMP, CER budget & Amenities ete.

Capital Recurring
Sr.No. Component Description Cost (In Cost (In
Rs.} Rs.)
L. Dust generation due to | Environmental Monitoting N
transportation material | (Air, Water, Noise etc.) 45,000/ -
by. of tract.oitmiley & "Water Sprinkling , - 30,000/~
transportation of Sand p T b
mineral and carrying rolteys Witibe | 5000z -
Covered with Tarpaulin .-
2. | Road maintenance Proper Maintenance of Haul |, v .
¥ | Road fg‘ | 120,000/ 30,000/-
L ) * .
3. Green o Be]t AJong RiverBank ~ . .~ y
Development ‘:‘ Along haul road _]#1,58,400/- 30,000/-
4, | Security o Signages and security ..
v Shee v 70,000/~ -
5. | Occupational Health | Periodic health . check-up
(1000Rs./ Employee) 40000/- ~
6. | Mobile toilet = | Mobilc toilets will be made
" | availble near mine's’ office [ 50,000 -
< \-away from the river .~ -
" . Total | 4,88,400/- 90,000/-:
. EMP Total Cost (In Rs.) 5,78,400/-
+9, CER Plan: Proposed cost Rs.f:SO,SSO - Detailg as below: ;.
“‘gi-“: wﬂ. i
- . R T I e
e W Y . :Budget (in
e K '5«’ R TN a -~
S.No. d £ ] CER Plan . I . I'vgy
1 |Installation of one witer tank in nearby village. . 50,880
2 | Providing books and uniforms 1o nearby village school® ]
3 |Needed Repairing work with cofisultation of Grampanchayat -
4 Community Infrastructure Development (Benches for ZP School wnh;
consultation with Grampanchayat) i -
Total; 50,880 |

‘/embeﬁ/- ﬁr.eemtary

~)
L

Aorprds
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Minutes of the 277* meeting of the State Level Expert Appraisal Committee-] {SEA(‘J) held on 25', 26
& 27" June, 2024 through Video Conferencing,

During deliberation, committee noted that the validity of mining plan is one (1) year i.e. from
1/11/2023 to 31/10/2024. Committec also noted that NOC& Tharav recived from
Grampanchayat is for 2023-2024. Committee further noted that PP has applied for sand mining
for 2024-2025. Therfore, Committee is of opinion that PP should obtain revise mining plan &
revise NOC as well as Tharay from concerned Grampanchayat for proposed sand mining for
2024-2025.

EC Conditions for the Proposed Sand Ghats

After deliberations, SEACI hereby recommends the proposed project proposal for prior
Environmental Clearance subject to compliance with all conditions stipulated herein. These
conditions are in accordance with thé- provisions and guidelines issued by Ministry of
Environment Forest: & Climate Change (MOEF & CC) from time to time. Compliance with
these conditions is mandatory prior to the commcncement or execution of any work at the
project site. The Project Proponent/lessee, District Collector &’ District Mining Officer is
required to adhere to the fullow:ngmcondltlons and submit comphancc report to the concern

authority in the Annexure-I dttached herewith. "
e
w -
Decision: P
Recommended
S
w" W’gp
Iy
: o
[ * o
L ¥ 3
Y I
& w'zsa'w *{5‘; N
J;};:? _ 1‘\ B
far &7 : i ) y Loy ¥
X P :
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3
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o &Mﬁb'fEIAA Minutes Annexure-2)

Minutes of 279 Day 4 (Part - E) meeting of SEIAA held on 13® August, 2024

Ttem no. 01

Proposal No.:- SIA/MH/MIN/463675/2024 Type of Project: EC
Subject- EC for Proposed Sand Ghat at Tamsi rith, Tal. - Korpana, Dist.- Chandrapur by District
Mining Officer, Chandrapur.

Project Details-

Project Proponent submitted the application for environmental clearance for
proposed sand mining in Wardha River bed having total sand ghat area of 1.75 Ha., Total
quantity of sand available in the ghat is 6184 brass & life of sand ghat is one (1) year as
mentioned in the project details. )

Project Proponent i.e. District Mining Officer, Chandrapur was present during the
! meeting along with Additional Collector, Chandrapur & Environmental Consultant M/s. N.S,
Envirotech Laboratories and Consultant. The project activity is listed at Sr.No.1 (a) Mining of
the Minerals under category B2 of the EIA Notification,2006 amended time to time.

The details of project are as mentioned below: ‘ |
Table A.: Description of Sand Ghat basic Information

Sr.No. | Description Details
PARIVESH UID NUMBER SIA/MH/MIN/463675/2024
; 1. | Name and address of proposed | Tamsi rith. Sand Ghat,
i sand ghat Area 1.75 .ha, Gut. no. 15, 16, 19, 22, Village
! ; Tamsi rith., Tehsil Korpana, District Chandrapur,
Maharashtra
2. | Latitude/Longitude of the sand || Latitude Longitude
ghat ‘ 19°53'40.03"N .| 79°9'3.67"E
19°53'44.44"N 79°9'14.76"E
19°53'45.99"N 79° 9'14.23"E
19°53'41.58"N 79° 9'3.14"E
3. | Name of river Bed Wardha River
4. | Total Area of sand ghat in Ha. 1.75 ha.
5. | Sand ghat(LxWxD) and Quantity | 600 x 40 x 0.50
of Sand as per approved Plan
(Brass) 6184 Brass
6. | Life of Sand Ghat (In Years) 1 Year (2024-2025)

7. | Cluster formation in the periphery {| No
of 500-meter radius.
(Yes/No)

8. | Whether earlier Environmental No
Clearance is granted (Yes/No) If
yes, P1. provide EC No./Date
(a)Compliance of earlier EC from

‘the Office of MoEF&CC,

Nagpur) {Yes/No)
Member Secretary Chairman
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Minutes of 279 Day 4 (Part - E) meeting of SEIAA held on 13™ August, 2024

Whether District Survey Report
(DSR) is prepared as per various
guidelines issued by MoEF&CC
in 2016 and 2020 ete. (Yes/No)

Yes

10.

District Survey Report
Publication date

December,2023

11.

Report on suggestion/objections
received on DSR with action
plan(if objection received)

No suggeﬁioﬂobjecﬁon received

12.

Public Hearing Date

(2)Public Hearing report &
proposed action plan attached
(Yes/No)

13.01.2024

13.

Funds  reserved for the
compliance of Public Hearing
issues,

2.0 Lakh

4.

Approach road from sand ghat to
the sand storage depot/main road

Length 1000 Meter & Width 3.0 Meter

15.

Green Belt Development:

a. Trees along,” approach
road (Both sides)

442 Trees

b Trees along the river bank

350 Trees

16.

EMP:

a. Capital investments

Rs, 5.35 Lakhs

b. Recurring investment

Rs. 1:00 Lakhs

17.

Sensitive structure in  the
periphery of 1 KM

No

SEAC Deliberation —
The proposal was apprised on the basis of information presented by the District Mining Officer,
Chandrapur i.e. Project Proponent, Additional Collector, Chandrapur and their accredited
consultant M/s. N.S. Envirotech Laboratories and Consuitant.
During the deliberations with the Project Proponent (PP) and consultant regarding the necessary
Certificates, NOCs, Govt Permissions, and clearances required for the project execution,
the Project Proponent submitted that the following steps were taken over the time. The details
are outlined below.

1.
2
3.
4. As per, approved Mining Plan total quantity of sand available is 6184 brass & life of sand

6.

District Survey Report of Jalgaon district was approved & published on December,2023.
. Mining Plan was approved by D.G&M, Nagpur, dated:01/11/2023.

Site does not fall within Eco Sensitive Zone, Eco Sensitive Area & Notified Forest.

ghat is one (1) year.
There is no cluster formation more than 5 ha. in the proposed sand ghats and cluster
certificate dated: 29/01/2024 submitted.

SDO, Rajura has given NOC with Tharav dated: 30/10/2023.

e

Member Secretary

Chairman
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Minutes of 279 Day 4 (Part - E) meeting of SEIAA held on 13™ August, 2024

7. The notice/advertisement of the public hearing was published in one local as well as one
national newspaper on 12/12/2023.
8. Public hearing was conducted on 13/01/2024 and copy of MOM is submitted.

Table B.: Information regarding EMP, CER budget & Amenities etc.

S. Capital Recurring
No. | Component Description Cost (In | Cost {In
Rs.) Rs.)
1. | Dust generation due to | Environmental Monitoring
transportation material | (Air, Water, Noise etc.) 45,000/ -
by Oftrath)r trolley & ‘Water Sprinkling - 45,000/-
transportation of 3 : -
. and carrying trolleys will be
mineral | Covered with Tarpaulin 5000/ ~
2. | Road maintenance Proper Maintenance of Haul '
’ Road 1,25,000/- | 30,000/-
3. | GreenBelt Along River Bank )
Development Along haul road 1,73,100/- | 25,000/-
4. | Security Signages and security 70,000/~ —
5. | Occupational Health Periodic health check-up 67.250/- :
. (1000Rs./ Employee) i
6. | Mobile toilet Mobile toilets will be made
available near mine’s office 50,000/- -
. away from the river
Total 5,35,350/- | 1,06,000/-
EMP Total Cost (In Rs.) ' 6,35,350/-

9. CER Plan: Proposed cost Rs. 74,208- Details as below:

Budget (In
S.No. A CER Plan INR)
1 |Installation of one water tank in nearby village 24,208
2 |Providing books and uniforms to nearby village school 20,000
3 |Needed Repairing work with consultation of Grampanchayat 20,000
4 Community Infrastructure Development (Benches for ZP School with
consultation with Grampanchayat) "

Total 74,208

During deliberation, committee noted that the validity of mining plan is one (1) year i.e. from
1/11/2023 to 31/10/2024. Committee also noted that NOC& Tharav received from
Grampanchayat is for 2023-2024. Committee further noted that. PP has applied for sand mining
for 2024-2025. Therefore, Committee is of opinion that PP should obtain revise mining plan &

%

Member Secretary Chairman
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Minutes of 279 Day 4 (Part - E) meeting of SEIAA held on 13" August, 2024

revise NOC as well as Tharav from concerned Grampanchayat for proposed sand mining for
2024-2025,
EC Conditions for the Proposed Sand Ghats

After deliberations, SEACI hereby recommends the proposed project proposal for prior
Environmental Clearance subject to compliance with all conditions stipulated herein. These
conditions are in accordance with the provisions and guidelines issued by Ministry of
Environment Forest & Climate Change (MOEF & CC) from time to time. Compliance with
these conditions is mandatory prior to the commencement or execution of any work at the
project site. The Project Proponent/lessee, District Collector & District Mining Officer is
required to adhere to the following conditions and submit compliance report to the concern
authority in the Annexure-] attached herewith.
Recommendations of SEAC-
Recommended
Deliberation in SETAA-
Proposal was recommended to SEIAA in 277" meeting of SEAC-1 for grant of Environment
Clearance.
SEIAA consider the proposal in its 279" meeting, SEIAA after deliberation decided to grant
Environment Clearance subject to following conditions-
1. DMO to adhere to the conditions stipulated by SEAC-1 as mentioned in Annexure-I
2. District Cotllector to personally monitor/ ensure strict compliance of the condition mentioned

in SEAC deliberation.

SEIAA Decision-
SEIAA after deliberation decided to grant Environment Clearance,

Member Secretary Chairman
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Minutes of 279 Day 4 (Part - E) meeting of SEIAA held on 13" August, 2024

Item no. 02

Proposal No.:- SIA/MH/MIN/463589/2024 Type of Project: EC
Subject- EC for Proposed Sand Ghat at Ranmochan, Tal - Brahmpuri, Dist.- Chandrapur by
District Mining Officer, Chandrapur.

Project Details-

Project Proponent submitted the application for environmental clearance for
proposed sand miningin  Wainganga River bed having total sand ghat area of 4.50 Ha., Total
quantity of sand available in the ghat is 15,901 brass & life of sand ghat is one (1) year as
mentioned in the project details. '

Project Proponent i.e. District Mining Officer, Chandrapur was present during
the meeting along with Additional Collector, Chandrapur & Environmental Consultant M/s.
N.S. Envirotech Laboratories and Consultant. The project activity is listed at Sr.No.1 (a) Mining
of the Minerals under category B2 of the EIA Notification,2006 amended time to time.
The details of project are as mentioned below:
Table A.: Description of Sand Ghat basic Information

E Sr.No. | Deseription Details
; | PARIVESH UID NUMBER SIA/MH/MIN/463589/2024
[ : 1. | Name and address of proposed sand | Ranmochan Sand Ghat,
: ghat Gut. no. 148,136,135,134, 127,131,132,129, 125,
i Village Ranmochan, Tehsil Brahmpuri, District
Chandrapur Maharashtra
: 2. | Latitude/Longitude of the sand ghat Latitude Longitude
. 20°33'29.27"N 79°55"27.18"E
20°33'42.80"N 79°55'33.10"E
20°33'41.55"N 79°55'36.28"E
20°33'28.02"N 79°55'30.34"E
3. | Name of river Bed Wainganga River
4. | Total Area of sand ghat in Ha. 4.50 ha.
5. | Sand ghat(LxWxD) and Quantity of | 450x100x1.0
. | Sand as per approved Plan (Brass)
15901 Brass
Life of Sand Ghat (Tn Years) 1 Year (2024-2025)

ad 10

Cluster formation in the periphery of | No
500-meter radius.
(Yes/No)

8. | Whether earlier Environmental| No
Clearance is granted (Yes/No) If yes,
PL provide EC No./Date
(a)Compliance of earlier EC from the
Office of MoEF&CC, Nagpur)

(Yes/No)
e TS
Member Secretary Chairman
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Minutes of 279 Day 4 (Part - E) meeting of SEIAA held on 13 August, 2024

Whether District Survey Report Yes
(DSR) is prepared as per various
guidelines issued by MoEF&CC in
2016 and 2020 etc. (Yes/No)

10.

District Survey Report Publication|{ December,2023
date

11.

Report on suggestion/objections | No suggestion/objection received
received on DSR with action plan (if
objection received)

12.

Public Hearing Date 13.01.2024
{a)Public Hearing report & proposed
action plan attached {Yes/No)

13.

Funds reserved for the compliance of | 2.0 Lakh
Public Hearing issues.

14,

Approach road from sand ghat to the | Length 1000 Meter & Width 3.0 Meter
sand storage depot/main road i

15.

Green Belt Development:

Trees along approach road (Both | 685 Trees
sides)

Trees along the river bank 800 Trees

16.

EMP:

(a2} | Capital investments Rs. 8.71 Lakhs

(b) | Recurring investment . Rs. 1.20 Lakhs

17.

Sensitive structure in the periphery of | No
1 KM

SEAC Deliberation —~

The proposal was apprised on the basis of information presented by the District Mining Officer,
Chandrapur i.e. Project Proponent, Additional Collector, Chandrapur and their accredlted
consultant M/s. N.S. Envirotech Laboratories and Consultant.

During the deliberations with the Project Proponent (PP) and consultant regarding the

necessary Certificates, NOCs, Govt Permissions, and clearances required for the project
_execution, the Project Proponent submitted that the following steps were taken over the time.
The details are outlined below,

i.

District Survey Report of Jalgaon district was approved & published on December,2023

2. Mining Plan was approved by D.G&M, Nagpur, dated:01/11/2023.
3.
4. As per approved Mining Plan total quantity of sand available is 15,901 brass & life of

Site does not fall within Eco Sensitive Zone, Eco Sensitive Area & Notified Forest.

sand ghat is one (1) year.

There is no cluster formation more than 5 ha. in the proposed sand ghats and cluster
certificate dated: 29/01/2024 submitted, .

Grampanchayat has given NOC with Tharav dated: 13/10/2023.

The notice/advertisement of the public hearing was published in one local as well as one

national newspaper on 12/12/2023. C%

Member Secretary Chairman

e




Minutes of 279 Day 4 (Part - E) meeting of SEIAA held on 13" August, 2024
8. Public hearing was conducted on 13/01/2024 and copy of MOM is submitted.

9.
Table B.: Information regarding EMP, CER budget & Amenities etc.

Sr.No. Component Description gsagﬁal Cost (In ﬁ.;c}t{tsn-l)ng Cost
1. Bust generation due | Environmental
1o transportation Monitoring (Afr, Water, | 45,000/- -~
material by. of Noise etc.)
tractor trolley & Water Sprinkling - 40,000/-
transportation of Sand carrying trolleys
mineral will be Covered with 10000/- -
Tarpaulin
2, Road maintenance | Proper Maintenance of
Haul Road 1,60,000/- 40,000/
3. Green Belt Along River Bank
Development Along havl road 4.45,500/- 40,000/-
4, Security Signages and security 70,000/ 3
5. Occupational Periodic health check-up
Health (1000 Rs. / Employee) 90,300/- -
6. Mobile toilet Mobile toilets will be
mftde’ available near 50,000/~ B
mine’s office away from
the river
Total 8,70,800/- 1,20,000/-
EMP Total Cost {(In Rs.)
9,90,800/-

10. CER Plan: Proposed cost Rs. 1,90,812 - Details as below:

S.No. Budget Allocated Budget (In
INR)

1 |Installation of one water tank in nearby village 80,000

2 |Providing books and uniforms to nearby village school 25,000
3 |Street light for Village with consultation of Grampanchayat 25,000

4 Community Infrastructure Development (Benches for ZP School with 60.812
consultation with Grampanchayat) o
Total 1,90,812

s

During deliberation, committee noted that the validity of mining plan is one (1) year i.e. from
1/11/2023 to 31/10/2024. Committee also noted that NOCé& Tharav recived from
Grampanchayat is for 2023-2024. Committee further noted that PP has applied for sand mining

A

Member Secretary ) Chairman
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Minutes of 279 Day 4 (Part - E) meeting of SEIAA held on 13" August, 2024

for 2024-2025. Therefore, Committee is of opinion that PP should obtain revise mining plan &

revise NOC as well as Tharav from concerned Grampanchayat for proposed sand mining for

2024-2025.

EC Conditions for the Proposed Sard Ghats

After deliberations, SEAC1 hereby recommends the proposed project proposal for prior

Environmental Clearance subject to compliance with all conditions stipulated herein. These

conditions are in accordance with the provisions and guidelines issued by Ministry of

Environment Forest & Climate Change (MOEF & CC) from time to time. Compliance with

these conditions is mandatory prior to the commencement or execution of any work at the

project site. The Project Proponent/iessee, District Collector & District Mining Officer is

required to adhere to the following conditions and submit compliance report to the concern

authority in the Annexure-I attached herewith.

Recommendations of SEAC-

Recommended

Deliberation in SEIAA- )

Proposal was recommended to SEIAA in 277" meeting of SEAC-1 for grant of Environment

Clearance. :

SEIAA consider the proposal in its 279" meeting, SEIAA afier deliberation decided to grant

Environment Clearance subject to following conditions-

1. DMO to adhere to the conditions stipulated by SEAC-I as mentioned in Annexure-I

2. District Collector to personally monitor/ ensure strict compliance of the condition mentioned
in SEAC deliberation.

SEIAA Decision-

SEITAA after deliberation decided to grant Environment Clearance.

e IRV

Member Secretary Chairman




Dated 10/10/2024

To,

Subject:

Sir/Madam,
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File No.: SIA/MH/MIN/464578/2024
Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), MAHARASHTRA)
k%%

Gajanaan Kamde

DISTRICT MINING OFFICER, CHANDRAPUR

Railway Station Road, Near District Court, Chandrapur, CHANDRAPUR, MAHARASHTRA, ,
442401

miningchandrapur@gmail.com

Grant of prior Environmental Clearance (EC) to the proposed Mining Project under the provisions of
EIA Notification 2006-regarding

This is in reference to your application submitted to SEIAA vide proposal number
SIA/MH/MIN/464578/2024 dated 19/06/2024 for grant of prior Environmental Clearance (EC) to the
project under the provision of the EIA Notification 2006-and as amended thereof.

2. The particulars of the proposal are as below :

(i) EC Identification No.

(ii) File No. SIA/MH/MIN/464578/2024

(iii) Clearance Type Mining EC Under 5 Ha

(iv) Category B2

(v) Project/Activity Included Schedule No. 1(a) Mining of minerals
Awalgaon Sand Ghat, Area 4.92 ha, Gut. no. 598,

(vii) Name of Project 601, 602, 605, 606, 607, Village Awalgaon, Tehsil
Brahmpuri, District Chandrapur

(ix) Location of Project (District, State) CHANDRAPUR, MAHARASHTRA

(x) Issuing Authority SEIAA

(xii) Applicability of General Conditions No

3. In view of the particulars given in the Para 1 above, the project proposal interalia including Form-2(Part A, B and

C) EIA &

EMP Reports were submitted to the SEIAA for an appraisal by the SEIAA under the provision of EIA

notification 2006 and its subsequent amendments.

4. The above-

mentioned proposal has been considered by SEIAA in the meeting held on 13/08/2024. The minutes of

SIA/MH/MIN/464578/2024 Page 1 of 5
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the meeting and all the project documents are available on PARIVESH portal which can be accessed from the
PARIVESH portal by scanning the QR Code above. Brief description of the project is as under: "

5. Details of the minerals to be mined along with production capacity and the brief on the salient features of the
project as submitted by the project proponent in Form 1 (Part A and B) in the reports and as presented during
SEIAA are annexed to this EC as Annexure (1).

6. The SEIAA, in its meeting held on 13/08/2024, based on information submitted viz: Form 1 (Part A, B and C),
EIA/EMP report etc & clarifications provided by the project proponent and afier detailed deliberations on all
technical aspects and public hearing issues and compliance thereto furnished by the Project Proponent,
recommended the proposal for grant of Environment Clearance under the provision of EIA Notification, 2006 and
as amended thereof subject to stipulation of Specific and Standard EC conditions as detailed in the point below.

7. The SEIAA has examined the proposal in accordance with the provisions contained in the Environment Impact
Assessment (EIA) Notification, 2006 & further amendments thereto and based on the recommendations of the
SEIAA hereby accords Environment Clearance for the instant proposal to M/s. Gajanaan Kamde under the
provisions of EIA Notlﬁcatlon 2006°and as amended thereof subject to compliance of the Specific and Standard
EC conditions as given in Annexuire )

8. The Ministry reserves the right to stipulate.additional conditions, if found necessary.

9. The Environmental Clearance to thewaforementioﬁed project is under provisions of EIA Notification, 2006. It does
not tantamount to approvalsfconsent/perrmssnons etc. required to be obtained under any other Act/Rule/regulation.
The Project Proponent is under obhgatlon to obtain approvals fclearances under any other Acts/ Regulations or
Statutes, as applicable, to the p:ro_]f:ctﬁ

T
10. The PP is under obligation to 1mp1ement commitments made in the Environment Management Plan, which forms
part of this EC.
11. General Instructions: I i

1. The project proponent shall pr%ormnently advertise lt at leasti m two local newspapers of the District or State,
of which one shall be in the vernacular language*iwﬁhm seven ‘days indicating that the project has been

accorded env;ronment clearance and the details of; SEIAA \Tgebsﬁe where it is displayed.
- O

2. The copies of the environmental clearance shall be submitted by the project proponeuts to the Heads of local
bodies, Panchayats and Municipal Bodies in add1t10n to the relevant offices of the Governtient who in tumn
must d:splay the same for 30 days from the date of rccelpt " e i

v . wd R !

3. The pro]ect proponent shall have aiwe]l *laid down“environmental _policy.: duly approved by the Board of
Directors (in case of Compahy) or competent authonty, duly. prescnblng standard operatmg procedures to
have proper checks_and balances and. to_bring into focus any” mfnngementsfdewatlon/wolanon of the
environmental / forest / wildlife norms / conditions. L

. wie |

4. Action plan for 1mp1ementmg EMP and envuonmental condmons glong ‘with responsibility matrix of the
project proponent (during constructlon ' phase)”. arid “authorized entity mandated with compliance of
conditions (during operatlonal phase) shall be prepared The year wise funds earmarked for environmental
protection measures shall be’“kept in separate account and not to be diverted for any other purpose. Six
menthly progress of 1mplementatlon of actioh plan shall be reported to the Ministry/Regional Office along
with the Six-Monthly Compliance Report.

5. Concealing factual data or submission of false/fabricated data may result in revocation of this environmental
clearance and attract action under the provisions of Environment (Protection) Act, 1986.

6. The Regional Office of this SEIAAshall monitor compliance of the stipulated conditions. The project
authorities should extend full cooperation to the officer (s) of the Regional Office by furnishing the requisite
data / information/monitoring reports.

7. Any appeal against this EC shall lie with the National Green Tribunali, if preferred, within a period of 30
days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

SIA/MH/MIN/464578/2024 Page 2 of 5
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12. This issue with an approval of the Competent Authority.

i)

Annexure 1

Specific EC Conditions for (Mining Of Minerals)

1. Specific Conditions

8. No EC Conditions

EC Conditions for the Proposed Sand Ghats

After deliberations, SEAC1 hereby recommends the proposed project proposal for prior
Environmental Clearance subject to compliance with all conditions stipulated herein. These
conditions are in accordance with the provisions and guidelines issued by Ministry of Environment
Forest & Climate Change (MOEF & CC) from time to time. Compliance with these conditions is
mandatory prior to the commencement or execution of any work at the pro_]ect site. The Project
Proponent/Jessee, Dlstnct Colléctor & District Mining Oﬁicer is required to adhere to the following
conditions and submit comphancefreport o the concern authonty in the Annexure-I attached
herewith. W L ~

Conditions adhered to-the Dlstnct collector and Dlstrlct Mlmng Officer (Sand ghats) :

1. DC and DMO shall adhere to.the provisions stlpulated in the Sustalnable Sand Mining Guidelines
issued by the MoEF & CC, Maharashtra Minor Mineral Extrachon (Devel()pment and Regulation)
Rules, 2013 and Sand Extraction policy. issued time to time by Reveénue and Forest Department,
GoM. b o

2. DC and DMO shall ensure that no-violation of any order with respect'to the sand mlnmg activity
by any competent court (Partrcularly dlI‘eCtIODS‘ glvenlby Hon’ble Supreme Court of Indra and

Hon’ble NGT in Vanous thlthIlS ) ‘ b 1.‘ . “g
3..To subrmt comphanee report on'the i issues rarsed m Pubhc Hearing along with actions plan and
— - | budget provisions. K 7 "“3 -
4. DMO should submrt duly signed undertakmg that they will comply all lssues of the Public
1.1 - Hearing. - Y M*’*—-\
. 5. To demarcate the proposed sand ghat with clear geo- referencmg with mfrastructure and facilities
i as proposedm Iayout = RPN : 33 " !‘f
I“\ 6. ShaII ensure that proper approach road- for sand ghat’ and’ fsand depot be xdentlﬁed and
" | demarcited. = - ,,,,,;3’ = ff:f 4

J. The transportatlon route must be outside from the vrllage/habltatlo :
Condmons adhered’ to‘dthe Project Proponent/ Lease holder (Sand ghats)
1. All necessary NOC’S /permissions required for,,;the pro_]ect ‘muist be obtamed from the competent
authorify. _;" “;; Vi : _
2. To adhere to the  provisions. stlpulated Maharashtra Mmor Mmeral Extraction (Development and
Regulation) Rules 2013 anid guidelines issued by MOEF & €C as applicable to the project.
3. To submit complrance Teport on the issues raised-in [ Public Hearing along with actions plan and
budget provisions.
4. Should submit duly signed undertaking that they will comply all issues of the Public Hearing.
5. To finalise the location of sand depots, parking places with proper entry and exit along with space
for workers rest area.
6. To demarcate proper approach road with adequate capacity and the road should not be passing
through any village/habitat.
7. To identify the central 3/4th part of the river on map where is sand deposition and remaining 1/4th
area kept as no-mining area.

. 8. To install permanent boundary pillars at the identified area of the aggradation and deposition
outside of the bank of the river and mining is allowed only by manual method and no
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S. No EC Conditions

h 13

mechanical/electrical/power driven devices shall be used for sand mining.
9. Mining activity shall not be done below the depth as approved in the mining plan,

10. Mining activity shall not be carried out before sunrise and after sunset.

11. Natural flow of river water should not be diverted.

12. To ensure that the distance of mining activities arca from the river bank shall be % of the river
bed width and should not be less than 7.5 meters or whichever is higher.

13. Sand shall not be extracted up to a distance of 1 KM from bridges and highways on both sides
or five times (5x) of the spdn (x) of the bridge, public civil structure on the upstream side and ten
times (10x) the span of such bridge on the downstream side subject to minimum 250 meters on the
upstream side and 500 meters on the downstream side.

14. It is mandatory to provide First Aid facility, medicai/health checkup and insurance cover to all
workers/employees.

15. To provide movable toilets/bio-toilets to the workers at sight.

16. Implementation of the Environment. Management Plan (EMP) as per the lease agreement is
mandatory throughout the lease penod i

17. The financial pr0v151on/budget ‘reserved for the EMP and CER should be utilised for the same
activity and should transfer unutilised budget if any to the District Mining Fund account.

18. To 1mplement a plan of bamboo ‘plarifation along the river bank area adjacent to sandghat.

19. Green cover plantatlon sapimgs must be 3-4 feet height.

20. Sand ghat should Kave only one entry and exit point-in case where more than one entry and exits
are requires-then all such pomts must. have digital monitoring facilities with 24/7 CCTV coverage
and the footage shall be submltted to District Collector.

21. Transportatmn vehicles to be tracked from the désfination by using checkpoints, RFID tags and
GPS tracking. {

22. To ensure that no movement-of heavy, vehicles, dumpers etc in the riverbed.

23. To ensure no damage is caused to anjr Fauna and its nesting close to sand ghat. '

24. It is mandatory to use water sprinklers'on the roads to'avoid dust particulate matter pollution.

25. Public roads should not be used for parking of transportation vehicles.
Decision:

‘Recommended b3

5

Ty % R P -~

T - — T ; - T

s o & . T \ .
i

Eyd b PN

Additional EC Conditions ™, ;

i

SEIAA Conditions o SR o {:f} 3

1. DMO to adhere to the conditions stxpulated by SEAC-1 as mientioned in Annexure-I attached in mmutes

2. District Collector to personally monitor/ ensure strict compliance of the condmon mentloned in SEAC deliberation.
3. The validity of Envuonmental Clearancef‘ls sub_]ect to validity of approved mining: pfan o

Fi M w5, s

A

.
A
i.éf

£ & K
. i) e

s v LIEL * o, Annexure 2

Details of the Project

Particulars Details
No.

Awalgaon Sand Ghat, Area 4.92 ha, Gut. no. 598, 601, 602, 605, 606, 607,

a Details of the Project Village Awalgaon, Tehsil Brahmpuri, District Chandrapur

b. Latitude and Longitude of | 20.3795401937033,79.95579592745656

SIA/MH/MIN/A64578/2024 Page 4 of 5
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An

S. . .
-] No. Particulars Details
the project site 20.38325933519875,79.95701768361441
Nature of Land involved Area in Ha
Non-Forest Land (A) 0
c Land Requirement (in Ha) of
) the project or activity Forest Land (B)
" Total Land (A+B) 4.92
d. Date of Public (':‘onsultation Public consultation for the project was leld on
Rehabilitation and
e. Resettlement (R&R) | NO -
i i t . T Y ~
mvolvemen L N = ™
f. Project Cost (in lacs) 10431 -~ -
4 EMP Cost (in lacs)}
h. Employment Details f
- - = ' u—f.‘ f' I’
Details of Minerals Products & By-products -. - 4 N
1 e o -~ . 5'
Name of;h‘e Mineral to be Classification of mineral -~ E Production capacity i;f s Remarks
mined ) [Major/Minor| MTPA <3 ;
: - i ~ o
Sand | Miner Y| 787200 ek
. . - - — - - L/ (:(r
¢ ; s d
E : 5 . ::'-‘, ,;}}‘%; "
Ly, y 1“ &:X?j.,
; - ’ o

Signature Not Verified

7
Digitally Signed W@hri ravin Darade
IAS Member Secretary,
AA
1

Member Secrefary, !

Date: 11/11/2024
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File No.: STA/MH/MIN/463575/2024
Government of India
Ministry of Environment, Forest and Climate Change

(Issued by the State Environment Impact Assessment
Authority(SEIAA), MAHARASHTRA)

dkk
Dated 11/10/2024
To,
Gajanaan Kamde
DISTRICT MINING OFFICER CHANDRAPUR -4
Railway Station Road, Near Dlstpct Court Chandrapur CHANDRAPUR MAHARASHTRA, ,
442401 s g T T <
mlmngchandrapur@gmall dom . e A e
- ,!’ n.j e g _;M - “‘_‘;‘ R’i‘l‘;\\‘f;:‘ li\:
Subject: Grant of prior EnVIronmentaI Clearance (EC) to the proposed Mlmng Project under the provisions of
‘EIA Notlﬁcatlon 2006-regardmg Y ;
SR
Sir/Madam, : li R o

i ‘ . e .
This is 'in reference It'o _your application submmed to SEIAA vide proposal number
SIA/lVIH/IVIIN/463575/2024 dated 19/06/2024 for grant. of pnor Environmental Clearance (EC) to the
—--project under the prowsmn of the EIA Notification 2006- and as amended thereof.

!l s y:,m

\ 2. The particulars of the proﬁosgﬂ/;are'as,bqlow : “ . & T

' e LS e é?,» - . r"f
(i) EC IdentificationNo.  ( — 7 SRR =¥
(i) File No. ey ' SIA/MH/I\;IIN/463575/2024 yd
(iif) Clearance Type &= ~ Minirig ECgUnder 5, Ha ,»"
(iv) Category - BZ\, \‘ ;»: S - ;
(v) Project/Activity lncluded Schedule No. l(a) Mmmg of minerals

w Sk TR L Karwai, Séind Ghat, "Area 2.40 ha, Gut. no. 2, 3,
(vii) Name of Projectw_ Vlllage&\ Karwal Tehsil Korpana, District
T L Chandrapur

(ix) Location of Project (District, State) CHANDRAPUR, MAJARASHTRA
(x) Issuing Authority SETAA
(xii) Applicability of General Conditions No

3. In view of the particulars given in the Para 1 above, the project proposal interalia including Form-2(Part A, B and
C)/ EIA & EMP Reports were submitted to the SEIAA for an appraisal by the SEIAA under the provision of EIA
notification 2006 and its subsequent amendments,

4. The above-mentioned proposal has been considered by SEIAA in the meeting held on 13/08/2024. The minutes of
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the meeting and all the project documents are available on PARIVESH portal which can be accessed from the
PARIVESH portal by scanning the QR Code above, Brief description of the project is as under: -

5. Details of the minerals to be mined along with production capacity and the brief on the salient features of the
project as submitted by the project proponent in Form 1 (Part A and B) in the reports and as presented during
SEIAA are annexed io this EC as Annexure (1).

6. The SEIAA, in its meeting held on 13/08/2024, based on information submitted viz: Form 1 (Part A, B and C),
EIA/EMP report etc & clarifications provided by the project proponent and after detailed deliberations on all
technical aspects and public hearing issues and compliance thereto furnished by the Project Proponent,
recommended the proposal for grant of Environment Clearance under the provision of EIA Notification, 2006 and
as amended thereof subject to stipulation of Specific and Standard EC conditions as detailed in the point below.

7. The SEIAA has examined the proposal in accordance with the provisions contained in the Environment Impact
Assessment (EIA) Notification, 2006 & further amendments thereto and based on the recommendations of the
SEIAA hereby accords Environment Clearance for the instant proposal to M/s. Gajanaan Kamde under the
provisions of EIA Notification,.2006 and as amended thereof subject to compliance of the Specific and Standard
EC conditions as given in Annexure (2)

8. The Ministry reserves the right to stipulate-additional conditions;-if found necessary.
; b= .
9. The Environmental Clearance to the aforementioned project is under provisions of EIA Notification, 2006. It does

not tantamount to approvalslconsent/permlsszons etc. required to be obl:alned under any other. Act/RuIe/regulatlon
The Project Proponent is urder obligatlon to obtam approvals /clearances under any other Acts/ Regulations or

Statutes, as applicable, to the pro_]ect i S v
gt 3 ~i§~ - ) -
10. The PP is under obhgatlon to xmplement commitments made in the' Environment Management Plan, which forms
part of this EC. 7 .

11. Generat Instructions :’“f : ,-
i £
! %

b ¥ E

" 1. The project proponent shall prormnently advertise it at least i two local newspapers of the District or State,
of which one shall be in the vernacular. language’ within seven days indicating that.the project has been
accorded environment clearance and the details of SEIAA. webs1te where it is displayed.

2. The copies of the environmental clearance shall be submitted by the project proponents to the Heads of local
' bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the Governtitent who in turn

L

must display the same for 30 days from the date of receipt. ™ i

e ) r**- b f
3. The project proponent shall haé'e a -‘well laid down env:roﬁmentai ‘policy duly approved Hy the Board of
Directors (in case of Company) or competerit authority, duly prescnbmg standard operatmg procedures to
have proper checks and balances and to bring into focus any mfrmgements/devmtlon/woIatlon of the

environmental / forest / wildlife norms / conditions. b "ﬁ%"f‘ T
N aRr

4. Action plan for implementing EMP apnd environmental condltlons anng Wlth responsibility matrix of the
project proponent. (during constitiction * “phase)-iand authonzed entlty mandated with compliance of
conditions (during operational phase) shall be prepared. The year wise “funds earmarked for environmental
protection measures shall bekept in separate account and not 'to be diverted for any other purpose. Six
monthly progress of implementation of ‘action Plan shall be reported to the Ministry/Regional Office along
with the Six-Monthly Compliance Report.

5. Concealing factual data or submission of false/fabricated data may result in revocation of this environmental
clearance and attract action under the provisions of Enviromment (Protection) Act, 1986.

6. The Regional Office of this SEIAAshall monitor compliance of the stipulated conditions. The project
authorities should extend full cooperation to the officer (s) of the Regional Office by furnishing the requisite
data / information/menitoring reports.

7. Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period of 30
days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

SIA/MH/MIN/463575/2024 Page 2 of §
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12. This issue with an approval of the Competent Authority.

1)

Annexure 1
Specific EC Conditions for (Mining Of Minerals)

1. Specific Condition

S.No EC Conditions

EC Conditions for the Proposed Sand Ghats -
After deliberations, SEAC1 hereby recommends ‘the” proposed project proposal for prior

Environmentdl Clearance subject to compliance with all conaigions stipulated herein. These
conditions are in accordance with the provisions and guidelines issued by Ministry of Environment
Forest & Climate Change (MOEF & CC) from time to timé. Compliance ‘with these conditions is
mandetory prior to the commencement or execution of any work at the project site. The Project
‘Proponent/lessee, District Collector & District Mining ¢ Officer is required to adhere to the following
conditions and submit comphance report to the concern _authority in the Annexure-I attached
herewith. "

Conditions adhered to, the District cellector and Dlstr:gt Mining Officer (Sand ghats) :

1. DC and DMO shall adhere to the provisions stlpulated in thé:Sustainable Sand Mining Guidelines
issued by the MoEF & CC, Maharashitra Minor Mineral Extraction (Development and Regulation)
Rules, 2013 and Sand Extraction policy issued” tlme to  timé by Revenue and Forest Department,
GoM. R L r

2. DC and DMO shall ensure. that no violation of any orciier with respect to the sand mining activity
by any competent court (Partlcularly dlrectlons1 glvemby Hon’ble Supreme Court of India and
Hon’ble NGT in varlouslpetltlons ) t“‘ ¥,! ;

3. To submit comphance report on the issues raised’i m Publlc Hearing along with.actions plan and

| ‘budget] prov131ons ", ~TE ;
4. DMO should submit. duly signed undertakmg that~they will comply all lssues .of the Public
1.1 'Hearmg . T ; T
5. To demarcate the proposed sand ‘ghat with clear geo-referencing w1th infrastructure and facilities
: as proposed in layout N L }:Z '
% | 6. Shall ensure* ‘that proper approaeh roadffor sand ghat*’and sand , depot be 1dent1ﬁed and

demarcated. - f,’f - - e — “‘;‘:}

" 7. The transpoitation route must be outside from the v1llage/hab1tatlon o %
Conditions adhered to 'the Project Proponent/ Lease. holder (Sand ghats) o’
1. All necessary NOC’s /permissions required for the pro_|ect must be obtamed from the competent
authonty I {fg . L : * 4
2. To adhere-to the provisions stlpulated Maharashtra Mlnor Mmeral Extractlon (Development and
Regulation) Rules; 2013 and guidelines issued by MOEF & ‘cCas applicable to the project.

3. To submit compllance report on the issues raised-in’ Publlc Hearing along with actions plan and
budget provisions.

4, Should submit duly signed undertaking that they will comply all issues of the Public Hearing.

5. To finalise the location of sand depots, parking places with proper entry and exit along with space -
for workers rest area.

6. To demarcate proper approach road with adequate capacity and the road should not be passing
through any village/habitat,

7. To identify the central 3/4h part of the river on map where is sand deposition and remaining 1/4t%h
area kept as no-mining area.

8. To install permanent boundary pillars at the identified area of the aggradation and deposition

outside of the bank of the river and mining is allowed only by manual method and no

..;'

o
&
r
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S. No EC Conditions

mechanical/electrical/power driven devices shall be used for sand mining.

9. Mining activity shall not be done below the depth as approved in the mining plan.

10. Mining activity shall not be carried out before sunrise and after sunset.

11. Natural flow of river water should not be diverted.

12, To ensure that the distance of mining activities area from the river bank shall be ¥ of the river
bed width and should not be less than 7.5 meters or whichever is higher,

13. Sand shall not be extracted up to a distance of 1 KM from bridges and highways on both sides
or five times (5x) of the span (x) of the bridge, public civil structure on the upstream side and ten
times (10x) the span of such bridge on the downstream side subject to minimum 250 meters on the
upstream side and 500 meters on the downstream side.

14. It is mandatory to provide First Aid facility, medical/health checkup and insurance cover to all
workers/employees. ‘

15. To prov1de movable toilets/bio-toilets to the workers at s:ght

16. Implementation-of ‘the Environment Management Plan (EMP) as per the leasc agreement is
mandatory throughout the lease period.

17. The financial provision/budget reserved for the EMP ‘and CER should be utilised for the same
activity and should transfer unutlhsed budget if'any to the District Mining Fund account.

18. To implement a plan of bamboo plantatlon along the river bank area adjacent to sandghat.

19. Green cover plantation saphngs must be 3-4 feet helght

20. Sand ghat'should have only one entry- agcg exit point in case where more than one entry and exits
are requires thendll such points must.have dlgltal momtormg facilities with 24/7 CCTV coverage
and the footage shall be submitted to District:Collector.

21. Transportation vehicles to be tracked from’ the destmatlon by using checkpoints, RFID tags and
GPS trackmg *é'»

22. To ensure that no movement of heavy vehicles; dumpers etc in the river bed,

23. To ensure no damagg is caused to'any Faiina and its nesting close to sand ghat.

24, Tt is mandatory to use water sprinklers-on the roads to avoid dust particulate matter pollution.
25. Public roads should'not be used for parking of tranépq;"t'ation vehicles.

Decision:
Recommended - T o
:* ) w; }& R ;
L T ‘! ¢
Additional EC Conditions T -4 ;N A
SEIAA Conditions - 1 - ;w e f,f'

1. DMO to adhere to the conditions stipulated by SEAC-1 as mentioned in Annexure-I attached in minutes .
2. District Collector to personally monitor/ ensure strict compliance-of the condltlon mentloned in SEAC deliberation.
3. The validity of Environmental Clearance is subject to validity of approvcd mining plan

.v"J %{‘ % ‘ - Kft S
! }i s - hﬁ %*’:r
‘g;%i;‘ 3 »‘ . *Jf ‘ ‘x o
at,: A‘z'i t\w g Annexure 2
Mrens; . o T
Details of the Project I
S. . .
Particulars Details
No.
r K .' 3 . ¥ - . ’ L4 i -, i
o Details of the Project arwat San.d Qhat Area 2.40 ha, Gut. no. 2, 3, Village Karwai, Tehsil
Korpana, District Chandrapur
b. Latitude and Longitude of the | 19.84335133308125,79.1005828528701
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S. Particulars Details
*| No.
project site 19.84576305039852,79.10410330265942
Nature of Land involved Areain Ha
Non-Forest Land (A) 0
. Land Requirement (in Ha) of the
' project or activity Forest Land (B)
Total Land {A+B) 24
d. Date of Public Consultation Public consultation for the project was held on
. Rehabilitation and Resettlement ‘NO
' (R&R) involvement P iy
A
f Project Cost (in lacs) [ 25 i ’L_j | 3
g. | EMP Cost(in lacs) L U
h. Employment Details ‘ :
§ h i
i H ¢
j K
etails of Minerals Products & Bv-products ot
Name of the Mineral to be ClﬁSsiﬁca‘tion of mineral ' Production ghpagiw'@ff Remarks
“'mined 5 {Major/Minor] MTPRA o
\ e ~ . ;»"" ;5;55 f
sand Minor %, 7 - L | 192000 ’“*1 /
. gl % M: s ’ rs
- . gi o /
4 - A %%W . %“f . i '
. ] !, P | :_:‘ - < o
N ’; "j \l% %':1'-*
- . Etw' e
. ':p;,‘f-'
Signature Not Verified
Digitally Signed 5y". Shri JPravin Darade
IAS Member Secretary,
Member Secretary, SHlAA
Date: 11/11/2024 [:l
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File No.: SIA/MH/MIN/464859/2024
Government of India
Ministry of Environment, Forest and Climate Change

(Issued by the State Environment Impact Assessment
Authority(SEIAA), MAHARASHTRA)

fkd
Dated 10/10/2024 o N
d , € i:- - -
o - LT i
To, . ')!f;;- g
Gajanaan Kamde e K
DISTRICT MINING OFFICER CHANDRAPUR e ;Q«“ S i
Railway Station Road, Near Di§t1‘10t Court, Chandrapur CHANDRAPUR MAHARASHTRA, .
442401 s [ A P .
mlmngchandrapur@gmaﬂ com o - g
F N j- -"-"-‘-r\ = - G
Subject: Grant of pnor Enwronmental Clearance (EC) to the‘ proposcd‘ Mmmg Project under the provisions of
EIA Notlﬁcatlon 2006-rcgardmg Ny -
! 5 o ‘ Lo &
Sir/Madam, ! }{[ ‘* Yo el b : T,
fs

This is 'in reference Fto yyour apphcatlon EIsubrmtted to SEIAA vide -proposali number

SIA/MH/MIN/464859/2024 dated 19/06/2024 for grant of prior Environmental Clearance (EC) to the
__ project utder the prov1510n of the EIA Notification 2006-and as amended thereof

| 1_% 1_.‘ . - ‘_j—"t J}.:'" - ﬂ:: )
Y 2 The partlculars of the proposal are asbelow: 7 P T
3 -‘i. S -
4 5{" . Lok "ﬁ
st {L é;"‘ }ﬁﬁgk}\;% ! a‘\“)‘f:‘-‘f:l"“'\j Aﬁ(
5, () ECldentificationNo. = /-7 - v o £
(ii) File No. T SIA/MI—I/MIN/464859/2024 V4
(ifi) Clearance Type L T “Mining EC Under: 5 Ha ya
(iv) Category . LA B2a_§ & S ,,;f"/
(v) Proj ect!Actlwty Included Schedule No. l(a) Mmmgaof mmerals
!z ki
7 [ 3 L«“"'Anhemawargaon Chlkhaldhokla Sand Ghat, Area

4.50- ha Gut“"no 820, 825, 826, 827, 828, 829,

(vii) Name of Project..__ : 'Vlllagc Anhcmawargaon Chikhaldhokla, Tehsil

T " Brahmpuri, District Chandrapur
(ix) Location of Project (District, State) CHANDRAPUR, MAHARASHTRA
(x) Issuing Authority- SEIAA
(xii) Applicability of General Conditions No

3. In view of the particulars given in the Para 1 above, the project proposal interalia including Form-2(Part A, B and
C)/ EIA & EMP Reports were submitted to the SEIAA for an appraisal by the SEIAA under the provision of EIA
notification 2006 and its subsequent amendments,

SIA/MH/MIN/464859/2024 Page 1 0of 5
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4. The above-mentioned proposal has been considered by SEIAA in the meeting held on 13/08/2024. The minutes of
the meeting and all the project documents are available on PARIVESH portal which can be accessed from the®
PARIVESH portal by scanning the QR Code above. Brief description of the project is as under:

5. Details of the minerals to be mined along with production capacity and the brief on the salient features of the
project as submitted by the project proponent in Form 1 (Part A and B) in the reports and as presented during
SEIAA are annexed to this EC as Annexure (1).

6. The SEIAA, in its meeting held on 13/08/2024, based on information submitted viz: Form 1 (Part A, B and C),
EIA/EMP report etc & clarifications provided by the project proponent and after detailed deliberations on all
technical aspects and public hearing issues and compliance thercto furnished by the Project Proponent,
récommended the proposal for grant of Environment Clearance under the provision of EIA Notification, 2006 and
as amended thereof subject to stipulation of Specific and Standard EC conditions as detailed in the point below.

7. The SEIAA has examined the proposa! in accordance with the provisions contained in the Environment Impact
Assessment (EIA) Notification, 2006 & further amendments thereto and based on the recommendations of the
SEIAA hereby accords Envnonment Clearance for the instant proposal to M/s. Gajanaan Kamde under the
provisions of EIA Notification, 2006 and as amended thereof subject to compliance of the Specific and Standard
EC conditions as given m Annexure (2) o . -

wh
wy R

- \ k

8. The Ministry reserves the right to stipulate addrtlc;nal conditions, if found necessary. s

9. The Environmental CIearance to the aforementxoncd pro_]ect is. undeq prov:srons of EIA Notification, 2006. It does
not tantamount to approvals/consent/permrssmns ete, required to be obtamed under any other Acb’RuIe/regulatlon
The Project Proponent is: undfr obhganon to- obtam approvals fclearances under any other Acts/ Regulations or
Statutes, as applicable, to the project. J “‘

10. The PP is under obligation to implement. commxtments made-in the Environment Management Plan, which forms
part of this EC. § :

-

et AT h

1. - .

., . 1 3
" el

11. General Instructions: i ”"‘f ; ] E
i

1. The project proponent shall: prommently advertise it at Ieast m’two local newspapers of the District or State,
of WhICh one shall be in the _vernacular language within’seven days mdlcatmg that the project has been
accorded environment clearance and the details of SEIAA-website where it is dlsplayed

2. The copies-of the environmental cIearance shall be submltted by the project | proponents to Thie “Heads of local
bodies, Panchayats and Municipal Bodie$ in addition to the relevant offices of the Govemment who in turn
must display the same for 30 days from the date of recerpt Yy i ;/’

; S T "‘% e i

3. The project proponent shall have a well laid down environmental- policy duiy approvedfby the Board of
Directors (in case of Company) or competent authority, duly* prescrrbmg sta.ndard oper&tmg procedures to
have proper checks and balances and to bring into focus1any mfrmgementsfdevratlon/vrolatlon of the
environmental / forest / wildlife norms / conditions, Yo . R

4. Action plan for 1mplement1ng EMP !and enwronmental condmons along with responsibility matrix of the
project proponent (during contruction phase) and authorlzed _entity mandated with compliance of
conditions (during operational-phage) shall be prepared Thewyear wise funds earmarked for environmental
protection measures shall be kept in separat‘"éccount and not to be diverted for any other purpose. Six
monthly progress of implementation of action plan shall be reported to the Ministry/Regional Office along

with the Six-Monthly Compliance Report.

5. Concealing factual data or submission of false/fabricated data may result in revocation of this environmental
clearance and attract action under the provisions of Environment (Protection) Act, 1986,

6. The Regional Office of this SEIAAshall monitor compliance of the stipulated conditions. The project
authorities should extend full cooperation to the officer (s) of the Regional Office by furnishing the requisite
data / information/menitoring reports.

7. Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period of 30

SIA/MH/MIN/464859/2024 Page 2 of 5
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days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

{»

r

12, This issue with an approval of the Competent Authority.

Annexure 1
Specific EC Conditions for (Mining Of Minerals)

1. Specific Conditions

S. No . EC Conditions

EC Conditions for the Proposed Sand Ghats
After deliberations, SEAC1 hereby recommends the proposed -project proposal for prior
Environmental ‘Clearance subject to compliance with all conditions stipulated herein. These
conditions are in accordance with the provisions and guldehnes 1ssued’ by Mmlstry of Environment
Forest & Climate Change (MOEF & CC) from time to tlme Compliance with'these conditions is
mandatory prior to the commencement or executron of,@ny work at’the pro]eot site. The Project
Proponent/lessee, Disfrict Collector ‘& District Mlnmg Officer is requlred to adhére to the following
conditions and submlt comphance report to the: concern authority in the Annexure-I attached
herewith. ¥ Qi«?*:'-?* £ »

Conditions adhered to )y the Dlstrrct collector and-District; Mmlng Officer (Sand ghats) :

1. DC and-DMO shall adhere'to- the provisions stlpulated in the Sustamable Sand Mining Guidelines
issued by the MoEF & CC;’Maharashtra Minor Mineral Extraction (Development-and Regulation)
Rules, 2013 and Sand Extraction policy issued time, to time by Revenue and Forest Department,
GoM. N ; .x .

2. DC and DMO shall ensure that no v1oIat10n of ‘any; order with respect to.the sand mmmg; activity
by any competent court (Partrcu!arly dlrectlons grven%by Hon’ble Supreme Court of Indla and

~_Hon? b!e~NGT in vanous petltrons ) ok o A

\ ) 3. To subrmt comphance report on the Issues ralsed m Pubhc Heanng along Wlﬂ‘l actions plan and

3 - budget prov1srous ~ . ~’ £ WM
Yo 4: DMO should submit duly signed undenakmg that they will comply all issues of«nthe Public

1.1 ¥ Hearmg '\ . rd &, :
K 5. To demarcate the proposed sand ghat with clear geo-referencmg with mfrastructure ‘and facilities
| ds proposed in layout,. B : :‘;J g A .f

6 Shall ™ ensure; that%proper approach road for sand ghat and sand' depot be identified and

Ldemarcated - ~ ”",-’

s e
7. The transportatlon route must be outside from the vrl]age/habltatzo ""L:
Condltmns adhered t'_ i he Project Proponent/ Lease holder (Si{nd ghats)
1. All necessary NO(;; ﬁérmrssrous requlred ‘o the pro_]ect must be’ ‘obtained from the competent
authority. - # e = s Y
2. To adhere to the provisions stipulated Maharashtra Mmor Mineral Extraction (Development and
Regulation) Rules, 2013 and guidelines-issued by MOEF & CC as applicabie to the project.
3. To submit compliance report on the issues raised in Public Hearing along with actions plan and
budget provisions.
4, Should submit duly signed undertaking that they will comply all issues of the Public Hearing.
5. To finalise the location of sand depots, parkmg places with proper entry and exit along with space
for workets rest area,
6. To demarcate proper approach road with adequate capacity and the road should not be passing
through any village/habitat.
7. To identify the central 3/4th part of the river on map where is sand deposition and remaining 1/4th
area kept as no-mining area.
8. To install permanent boundary pillars at the identified area of the aggradation and deposition
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i

222

S.Ne EC Conditions
3
outside of the bank of the river and mining is allowed only by manual method and no
mechanical/electrical/power driven devices shall be used for sand mining.
9. Mining activity shall not be done below the depth as approved in the mining plan.
10. Mining activity shall not be carried out before sunrise and after sunset.
11. Natural flow of river water should not be diverted.
12. To ensure that the distance of mining activities area from the river bank shall be % of the river
bed width and should not be less than 7.5 meters or whichever is higher. ,
13. Sand shall not be extracted up to a distance of 1 KM from bridges and highways on both sides
or five times (5x) of the span (x) of the bridge, public civil structure on the upstream side and ten
times (10x) the span of such bridge on the downstream side subject to minimum 250 meters on the
upstream side and 500 meters on the downstream side. .
14. It is mandatory to prov:de First Aid facility, medical/health checkup and insurance cover to all
workers/employees. Y
15. To provide movable toilets/bio-toilets to the workers at sight.
16. Implementation. of the Environment Management. Plan (EMP) as per the lease agreement is
mandatory throughout the lease period.
17., The financial provision/budget : reserved for the EMP. and CER should be utilised for the same
actw1ty and should transfer- unutlllsed budget if any to the District Mmmg Fund account.
18. To implement a plan of bamboo plantation along the river bank area adjacent to sandghat.
19. Green covér plantatxon‘saplmgs must. be3-4 feet height.
20. Sand ghat should have only one entry and ex1t3p01nt in:case where:) more than one entry and exits
are requ1res then all ‘such. points ‘must.have digital momtormg fac1httes ‘with 24/7 CCTV. coverage
-and the footage shall be submitted to District Collector,
21. Transportation vehicles to be tracked from the desttnation by using checkpomts RFID tags and
GPS traekmg
22. To'énsure that no movement of heavy vehlcles dumpers etc in the river bed.
23. To,ensure no damage is' caused to any Fauna and its nestmg close to sand ghat .
24, Itis mandatory touse ‘Water sprmklers on thé roads to avoid dust particulate matter pollution,
" 25. Public roads should.not be used for parking of transportation vehlc]es -
iy . Decision: - B . .
; ‘Récommended . -
ey - g . i“gﬁ ;ix} P = u:': 'F'f&
Additional E itions T N '
SEIAA Cond1t1ons 3 ”Jj o e o
2 District Collector to personally momtor/ énsure strict compllance of the condttlon mgq ioried i in SEAC deliberation.
3. The validity of Enwromnental CIearance is sub_]ect to validity of approved mmmg plan: *’Q 3
w S T E a0 TR
£ CUTTERTT N
&“'f‘%gj%;%gw“ . %;,H_fe«%f' ' Annexure 2
Details of the Project
S. . .
Particulars Details
No.
Anhernawargaon Chikhaldhokla Sand Ghat, Area 4.50 ha, Gut. no. 820, 825,
1. Details of the Project 826, 827, 828, 829, Village Anhermnawargaon Chikhaldhokla, Tehsil Brahmpuri,
District Chandrapur
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> 130 Particulars Details
titud d i
p, | Latitnde and Longitude | ), o6.1040555087,79.88883167848822 20.68736238682832,79.89321146367041
of the project site
Nature of Land involved Area in Ha
. . - 0
Land Requirement (in I\Ton Forest Land (A)
c. Ha) of the project or
activity Forest Land (B) -
Total"Land (A+B) 4.5
d. Date . of' ™ Public T_Public consultation for the project was held c:n } b
Consultation i e .
Rehabilitation and Ve N s E
e. Resettlement (R&R) | NO= | B s ‘” B
involvement 2 I S i i~ .
[ L - K- ¢
f. Project Cost (in Jacs) 143.112; h ) -
1 ,:{' o I :A'I
C : R ron
e EMP Cost (in lacs) # \ “;] : 0
. R . P .
o Y ?‘-L“")ﬂé ; : ’ i
h, Employment Details o’ %F% #F
. w - = ’\‘; - v
5 " P ¢
: e & -~
Details of Minerals Products & By-products T o e / ST e,
. v o Eay ‘
' : co A : TR 7
Name of the Mineral to be Classification of mineral -~ ".>|  Production capacity in 7 Remarks
mined ¢ [Major/Minor]| MTPA
. A
. . . o k
Sand Minor # 44| 108000:0. - ka
Vi I Y I.,,—-.N‘;z'u.?*"‘%v o
;';} & N - n . L‘ ;,:‘i'—
7 ) LI R z!"‘,t
. - 'ﬁ“ %i;‘ e -

SIA/MH/MIN/A64859/2024

Signature Net Verified

[
Digitally Signed b?@'lri ravin Darade
1AS Member Secretary,
Member Secretary, SHIAA

]

Date: 11/11/2024
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b«
Mining plan 2(Pd}val letter Annexure-2

District Mining Officer,
‘Coltector Office, Chandrapur.

No. MLV/Misc./432/Part/2025/ <70 9
Directorate of Geology and Mining,
Government of Maharashtra,
*Khanij Bhavan™, 27, Shivaji Nagar,

Cement Road, Nagpur-440010

Dated :- ﬁPY EER 2325

Sub.:- Approval of Mining Plan of Sand Ghat of Dist. Chand‘rap'ur in the State of Maharashira.

Ref.:- 1) Government of Maharashtra, Revenue & Forest Department G.R. Dt.28/01/2022.
2) District Mining Officer, Chandrapur Letter dated 15/01/2025,

Sir,

3) Shri. Gauri Shankar Narayan, TQP letter dated 04701/2025.

In éxercise of the power conferred by Government of Maharashtra vide industries, Energy
and Labour départment. Mumbai, Notification No. MNG/1004/P.K. 610/ Ind-9 dated 16/6/2004
under rule 22(BB) of Mineral Concession Rules 1960, Mineral (Excluding Atomic and
Hydrocarbon Energy) Concession Revised Rule, 2021 and vide Directorate of Geology and Mining,
Government of Maharashtra, Nagpur Notification No. Mining/480/2024/3292 dated 04/10/2024. I
hereby approve the said mining pian subject to following conditions:

Officer. Chandrapur

Sr. | Name of Project Name of Sand Name of Taluka Nearest Gut No. | Area
No Proponent Ghat River in Ha.
1 District Mining Chaklikhitwada | Andhari Gondpipri 178,179, 180 4.90
Officer, Chandrapur .

2 District Mining Vitthalwada Wainganga | Gondpipri 158,356,357.359 | 4.90

_ Officer, Chandrapur Yenbothla :

3 District Mining Aarvi Wardha Gondpipri 171,172/2,16112 1.05
Officer, Chandrapur

4 District Mining Dhaba Dhaba Gondpipri 369 2.10
Officer, Chandrapur Nalla

5 District Mining Hivra-1 Hivra Gondpipri 297,298,280 1.50
Officer. Chandrapur

6 Distriet Mining Chek Somanpalli Chek Gondpipri 104,105 1.20
Officer, Chandrapur Somanpalli

Nalla

7 District Mining Chakbaliarpur-1 Andbari Pombhurna 26 2.50
Officer. Chandrapur

8 District Mining Chakballarpur<2 |  Andhari Pombhurna 314 2.40
Officer, Chandrapur -

9 District Mining Velwa Chak Andhari Pombhurna 56.57.58,61,63, 2.88
Officer, Chandrapur 67

10 District Mining Jungaon Wainganga | Pombhurna 7.8.718 1.25
‘Officer, Chandrapur

i1 District Mining Ashta Andhari Pombhurna 329.331.332 1.50
Officer. Chandrapur |

12 District Mining Thergaon Re. Andhari Pombhurna 36,37 1.25




225 ¢
Sr. | Name of Project Name of Sand Name of Taluka Nearest Gut No. | Area
No Proponent Ghat River . in Ha.
13 District Mining Pipri Wardha Chandrapur | 26t031,341036 | 4.50
Officer, Chandrapur
14 District Mining Nakoda Wardha | Chandrapur 52.53.54 2.75
Officer, Chandrapur
15 District Mining Ajaypur- Andhari Chandrapur | Ajaypur-163/1, 1.95
Ofticer, Chandrapur Gondsawari 162/2,164,165,
168.170
Gondsawari-29,
311034
16 District Mining Kolari Wainganga | Bramhapuri 75,78.79,80 4.80
Ofticer, Chandrapur
17 District Mining Belgaon Jani Wainganga | Bramhapuri 270,272, 286, 4.50
Officer, Chandrapur 287/1.287/2,292
18 District Mining Anhernawargaon | Wainganga ; Bramhapuri | 240 to 242, 811, 4.50
Officer, Chandrapur -Bhaleshwar 812
19 District Mining | Anhernawargaon | Wainganga | Bramhapuri | 820, 825 to 829 4.50
Officer, Chandrapur { -Chikhaldhokda
20 District Mining Anhernawargaon | Wdinganga | Bramhapuri 1050,1051/1, 4.50
Ofticer, Chandrapur (Awadi)-1 1051/2,1051/3,
- 1052 to 1054
21 District Mining 1+  Pimpalgaon Wainganga | Bramhapuri 257 10 263 4.50
Officer, Chandrapur ’
22 District Mining Halada-1 Wainganga | Bramhapuri 89,90.91,96,97, 4.80
Officer, Chandrapur 959,958.954
23 District Mining Halada-2 Wainganga | Bramhapuri | 915,933,934,935, { 4.50
Officer, Chandrapur 936.937.938,950,
951
24 District Mining Halada-3 Wainganga | Bramhapuri 012.910,909 2.50
Officer, Chandrapur
25 District Mining Bodhegaon Wainganga | Bramhapuri 169,171,172 2.50
Officet, Chandrapur
26 District Mining Ranmochan Wainganga | Bramhapuri | 125,127.129,131, | 4.50
Officer, Chandrapur 132,134,135,136,
148
27 District Mining Kharkada Wainganga | Bramhapuri 166 to 170 3.00
Officer. Chandrapur '
28 District Mining Aawalgaon Wainganga | Bramhapuri | 598,601,602,605, | 4.92
Officer, Chandrapur 606.606.607
29 District Mining Chinchgaon Wainganga | Bramhapuri | 174.175.176.204. | 4.50
Officer, Chandrapur 205
30 District Mining Mul-Akapur Uma Mul Mui-242,241, 1.80
Officer. Chandrapur 240.239/1
X Akapur-117.114.
. 112,111
31 District Mining ! Rajoli Uma Mul 935.922/2.907/] 2.10
QOfficer, Chandrapur l
32 District Mining |  Dongargaon Uma Mul 228,236 1.20
Ofticer, Chandrapur !
33 District Mining Kosambi Uma Mul 242243244245, | 4.50
Officer. Chandrapur | 425.426.410
34 District Mining Haldigaon Ganna Uma Mul 60.70.71.69 1.20

Officer, Chandrapur
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Officer, Chandrapur

Sr. | Name of Project Name of Sand Name of Taluka Nearest Gut No. | Area
No Proponent Ghat. River in Ha.
35 District Mining Bhejagon Uma ‘Mul, 168,177 10 179 2.40
Officer, Chandrapur '
36 District Mining Chakanaleshwar Uma Mul 96,98.99,100. 120
Officer, Chandrapur 102,9771,97/2,
9713
37 District Mining Naleshwar Andhari Mui 231,229,228.227 [.12
Officér, Chandrapur Mokasa
38 District Mining Chakdehegaon Uma Mul 171,168 1.25
Officer. Chandrapur
39 District Mining Bormala-1 ‘Wainganga Savali 680,682 to 686, 4.90
‘Officer, Chandrapur 753
40 District Mining Bormala-2 Wainganga Savali 59.58.697 to 701 2.00
Officer. Chandrapur
41 District Mining Samda Buj. Wainganga Savali 628.629.630,648, | 2.40
Officer, Chandrapur 649
42 District Mining Sakhari Wainganga Savali 178/3,177.179, 4.90
Officer, Chandrapur 180,181
43 District Mining Londholi Wainganga Savali 640,641:642,645, | 4.50
Officer, Chandrapur 646,627:635,634,
628,625.463
44 District Mining Bamarda Vena Warora 54.55,58,59,62, 4.80
Officer, Chandrapur 63,64.72
45 District Mining | Dindoda (Soit) Wardha Warora 139,140,141 2.00
‘Officer, Chandrapur
46 District Mining Tulana-2. Wardha ‘Warora 394,393,363 144
Ofticer, Chandrapur
47 District Mining Karanjt Wardha Warora 14510 149 2.10
Officer, Chandrapur
48 District Mining Pipri- De. Wardha Bhadravati | 45 t050,52 to 57 4.50
Officer, Chandrapur
49 District Mining Ralegaon Rith Wardha Bhadravati 6/1,7,10,13.14, 4.50
Officer. Chandrapur 15,176 25
50 District Mining Parodhi-1 Erai Bhadravati 128 to 131, 154, 1.05
Officer, Chandrapur 156
51 District Mining Jena Nivali Jena Nivali | Bhadravati 117,185,37.43, 2.00
Officer. Chandrapur Kansa 44,187
52 District Mining Lalchichbodi Uma Sindewahi 74 to 77,80 3.00
Officer. Chandrapur .
53 District Mining Laadbori Bokad Dol | Sindewahi it 115 1.12
Officer, Chandrapur
54 b District Mining Kalamgaon Uma Sindewahi 145,146,246, 1.05
‘Officer, Chandrapur Tukum 247/1.247/2,249,3
01
55 District Mining Saradpar Uma Sindewahi 41141 3.80
Officer, Chandrapur
56 District Mining | Virvah Uma Sindewahi 244 10 248.252 1.37
‘ Officer. Chandrapur
57 District Mining Mohadi Uma Sindewahi 162,165,167t6 1.12
Officer, Chandrapur 174.176.177
58 District Mining Kolshi Khurd Painganga Korpana. 6.7, 8 3.15
Officer. Chandrapur
59 Distri¢t Mining Kolshi Bu. Painganga Korpana 11,12 1.60
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Sr. | Name of Project Name of Sand Name of Taluka Nearest Gut No. | Area

No Proponent Ghat River in Ha.

60 District Mining Karwai-1 Painganga Korpana 2,3 2.40
Officer; Chandrapur

61 District Mining Tamshi Rith Wardha Korpana 15.16,19,22 1.75
Officer, Chandrapur

62 District Mining Kag Uma Chimur 83,84,85.103/3 1.20
Officer, Chandrapur

63 District Mining Usegaon Uma Chimur 310to 313,146 2.75
Officer. Chandrapur :

64 District Mining Daheli Wardha Ballarpur 15t0 19,22 2.40
Officer, Chandrapur

Conditions :-
1. The mining plan along with PMCP is approved without prejudice to any other laws that
applicable to mine/area of sand ghat from time to time whether made by Central or State
government or any other authority.

E\)

That this approval of mining plan along with PMCP does not in any way imply the approval
of the Government in terms of any other provisions of the Maharashtra Minor Mineral
Extraction (Development and Regulation) Rules-2013 including environment protection
Act.-1986 and the Rules made there under.

Relevant clearances should be obtained by the proponent as per Environment protection
Act.-1986 and EIA notification dated 21/01/1994 and.04/09/2006.

4. It is further clarified that the approval of the mining plan along with PMCP is subject to the

L3 ]

provisions of forest (conservation) Act-1980. Forest conservation rules, 2003 and other
relevant status. order and guidelines of Supreme Court, High Court and NGT as may be
applicable to the lease area from time to time.

5. The execution of mining plan along with PMCP shall be subject to vacation of prohibitory
order/notices. if any by the any State authority, Court, NGT etc.

6. This department does not undertake any responsibility regarding correctness of the
boundaries of the lease area shown on the ground with reference to lease map and other
plans furnished by the lessee,

7. That if anything found to be concealed, in the contents of mining Plan and the proposal for
rectification has not been made, the approval shall be deemed to have been withdrawn with
immediate etfect.

8. That mining plan along with PMCP is approved without prejudice to any other order or
directions for any court of competent jurisdiction.

9. The financial assurance should be submitted to District Collectorate before the execution of
the said mining lease/sand ghat as per rule 30 of Maharashtra Minor Mineral Extraction
(Development and Regulation) Rules. 2013.

10. This. approval of proposed mining operations and associated activities is restricted to the
proposed mining lease area/sand ghat only.

11. The DMQO is directed to verify the sand mining activity must be carried out as per approved
mining plan.

12. This approval ol mining plan is for manual method of mining using spade/pawda and
labours only.
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13. The mining plan is approved with regards to the mining of sand mineral for the purpose
allotted by competent authority as per Sand Mining Policy dated 19/04/2023 & sustainable
sand management guidelines, 2020.

14. The production of sand mineral will be restricted to the approved quantity of niining plan
and not permitted to excavate annual production of the Sand beyond preseribed limit by
Mining Planand Environment Clearance by MoEFCC.

15. Approval of mining plan is subject to rules framed by State Government with respect to sand
and same shall be abided to the lease holder / allottee of Sand Ghat.

16. The approval is without prejudice to any other order by the competent authority or direction
from any court under jurisdiction.

17. The approval is given for the received proposal as applicable from this date onward and
valid upto 30/09/2025 or till excavation of sand permitted in the approved mining plan
whichever is earlier.

18.. At any stage, if it is observed that the information furnished in the documents aré incorrect
or misrepresented the: facts, the approval of the mining plan shall be revoked with immediate
effect.

19. The approval of mining plan is subject to compliance and to fulfill the requirements as
mentioned in MoEF&CC notification $.0. 141(E) dated 15" January,2016, MoEF &CC
Sustainable Sand Management Guidelines, 2020.

20. The approval of the above sand mining plan is subject to compliance and to fulfill the
requiremeént as meritioned in Maharashtra Minor Mineral Extraction (Development and
Regulation) Rules, 2013 & MoEF&CC’s Sustainable Sand Management Guidelines. 2020.

8| —
Director (I/c)
Directorate of Geology and Mining,

Government of Maharashtra, Nagpur.

Encl:- Approved Mining Plan (64 Copies)

Copy to:- _
1) Deputy Director, Directorate of Geology & Mining. Regional Office, Chandrapur.
\_,’Q'S'h’g Gauri Shankar Narayan, TQP, R/o 155, Professor Colony. Sadar Thana, District-

Hazaribagh, Jharkhand-825301.
rec g iélg

Directorate of Geology and Mining,
Government of Maharashtra, Nagpur.
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AALAT WAL & S T § e watawolt gee o g ¥ oot sftmaw @ af € sty
TT HRT g

Iq: A, I T, T (grer) Faw, 1986 = fR{gH 5 & IIaT (4) F A ofsq
T (&) ST, 1986 (1986 T 29) £ &4RT 3 $t IyawT (2) % @= (v) o< I98wT (1) 870
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"(v) Tt ST (i), (i) S (i) F srefieT FREATe ¥ g ardeer st Swraf 8 wreer BT 1w 8

[T g, 3EY 3-22/10/2022-3r3 T 1))

feoqer: e s W F e, w9 0l €@ 3, Su-dE (1), e r wLa. 1533(z1),
TRiE 14 {de, 2006 ¥ seri 6 w8 ot 3fi< s der e 2859(=), aritE 16 g,
2021 & arefi sifam T dantaer By war am

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 12th April, 2022

8.0. 1307(E).—WHEREAS, the Central Government in the erstwhile Ministry of Environment and Forests,
in exercise of its powers under sub-section (1) and clause (v) of sub-section (2) of section (3) of the Environment

(Protection) Act, 1986 has published the Environment Impact Assessment Notification, 2006 (hereinafter referred to

as the said notification), vide number §.0.1533 (E), dated the 14" September, 2006 for mandating prior environmental
clearance for certain category of projects;

And whereas, based on the past experiences, it is noted that Nuclear Power Projects and Hydro Power
Projects have high gestation period due to various issues such as geological surprises, delay in Forest Clearance, land
acquisition, local issues, rehabilitation and resettlement, etc., which are often beyond the control of project proponent
and in this context, the Central Government deems it necessary to extend the validity of Environmental Clearance
(EC) for such projects;

And whereas, for other projects also, considering the time taken for addressing local concerns including
environmental issues related to the implementation of such projects, the Central Government deems it necessary to
extend the validity of such ECs;

And whereas, as per the provisions of Mines and Minerals (Development and Regulation) Act, 1957
(67 of 1957), on and from the date of commencement of the Mines and Minerals {Development and Regulation)
Amendment Act, 2015, all mining leases are being granted for a period of fifty years, and accordingly, the Central
Govemnment deems it necessary to align the validity of mining ECs which is currently permissible up to 2 maximum
duration of thirty years, subject to review and appropriate environmental safeguards;

Now therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-gection (2) of
section 3 of the Environment (Protection) Act, 1986 (29 of 1986), read with sub-rule (4) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government, after having dispensed with the requirement of notice under clause
(a) of sub-tule (3) of rule 5 of the said rules in public interest, hereby makes the following further amendments in the
notification of the Government of India, in the erstwhile Ministry of Environtnent and Forests, number 8.0, 1533 (E),
dated the 14" September, 2006, namely:-

In the said notification,-
(i) in paragraph 9,-
(a) for sub paragraphs (i) and (ii), the following sub-paragraphs shall be substituted, namely:-

(i) The “Validity of Environmental Clearance” is meant the period from which a prior Environmental Clearance is
granted by the regulatory authority, or may be presumed by the applicant lo have been granted under sub-paragraph
(iii) of paragraph 8, to the start of production operations by the project or activity; or completion of all construction
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operations in case of construction projects relating to item 8 of the Schedule, to which the application for prior
environmental clearance refers:

Provided that in the case of mining prajects or activities, the validity shall be counted from the date of execution of the
mining lease.

(if) The prior environmental clearance granted for an existing or new project or activity-shall be valid for a period
af,-
(a) thirteen years in the case of River Valley projects or activities [item 1(c} of the Schedule];

(b) fifteen years in the case.of Nuclear power projects or activities and processing of nuclear fuel [item 1(e) of the
Schedule]

(c) ten years in the case of all other projects and activities other than the Mining projecis and River Valley Projects
and Nuclear power projects referred to in clauses (a) and (B).

(iii} In the case of Area Development projects and Townships [item 8¢b)], the validity period of ten years shall be
Himited only to such activities as may be the responsibility of the applicant as a developer:

Provided that the period of validity of Environmental Clearance with respect to the Projects and Activities listed
in this sub- paragraph and sub-paragraphs (ii) may be extended in respect of valid Environmental Clearance, by
the regulatory authority concerned by a maximum period of two years in the case of River Valley projects, five
years in the case of Nuclear power profects and processing of nuclear fuel and one year in the case of all other
projects, if an application is made in the laid down proforma to the regulatory authority by the applicant within
the validity period of the existing Environment Clearance:

Provided further that the regulatory authority may also consult the concerned Expert Appraisal Committee before
grant of such extension,

(ivt The prior Environmental Clearance granted for mining projects shall be valid for the project life as laid down in
the mining plan approved and renewed by competent authority, from time to time, subject to a maximum of thirty
years, whichever is earlier;

Provided that the period of validity of Environmental Clearance with respect to projects or activities
included in this sub-paragraph may be extended by another twenty years, beyond thirty years, subject to the condition
that the adequacy of the existing environmental safeguards laid down in the existing Environmental Clearance shall
be examined by concerned Expert Appraisal Commitiee every five years beyond thirty years, on receipt of such
application in the laid down proforma from the Project Proponent within the maximum validity period of
Environmental Clearance of thirty years, and subsequently on receipt of such application in the laid down proforma
from the Project Proponent within the validity period of the extended Environment Clearance, every five years
Jfor incorporating such additional environment safeguards in the Environmental Management Plan , as may be
deemed necessary, Bl the validity of the mining lease or end of life of mine or fifty years, whichever is earlier.”;

(b) for the brackets, figures and words “(iif) Where the application for extension under sub-paragraphs (i) and (ii) has
been filed”, the following shall be substituted, namely:-

“(v) Where the application for extension under sub-paragraphs (ii), (iii) and (iv) has been filed in the laid down
proforma”,

[F. No, 1A3-22/10/2022-1A 1iI]

TANMAY KUMAR, Add. Secy.

Note:- The principal notification was published in the Gazette of India, Extraordinary, Part II, section 3,
sub-section (ii), vide, number S.0. 1533(E), dated the 14™ September, 2006 and was last amended, vide the
notification number S.0. 2855(E), dated the 16™ July, 2021. .

Uploaded by Dte. of Printing at Govetnment of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054., ALOKKUMAR Srmrn s e
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F.No. 1A3-22/28/2022-1A.111 [E181584]
Government of India
Ministry of Environment, Forest and Climate Change
Impact Assessment Division

*ER
Indira Paryavaran Bhawan
3rd Floor, Vayu Wing, Jor Bagh Road
Ali Ganj, New Delhi-110003 -
Dated: 13* December, 2022
‘QFFICE MEMORANDUM

Suhject: Clarificdtion on the-amendment to ETA Notification 2006 1ssued vide
S.0. No. 1807(E) dated!12/04/2022 ‘with regard to validity of
Environment-Clearance - regarding;-

The Ministry of Environment, Forest and Climate Change: (MeEF&CC) vide
nofification 1o.-5:0. No. 1807(E)-dated 12/04/2022 -amended ‘the. provisions of EIA
Notification, 2006 regarding validity of Environment Clearance-as merntioned Below:

Type of Project Farlier EC | Further | Increased EC'| Further
validity | extendable validity | extendable
(Years) (A) j for (Years) (Years) for (Years)

(B) (© (D)

‘RlverValleyprojects 1. doi, | 8. 4. 13 2

| Nuclear projects. A N A T )

| Projects. other than R1ver R : ST R S 1
{ Valley, Nuclear and Mining | - '
_{Projects . » | N B N

. | Mining Projects U " 1'30.(Subject tof 20

‘;iadequacy of'_,

2. The Ministry is in receipt of representations from different stakeholders
"seekmg - clarification on. the validity, of Enwronment‘ Clearance for -different
developmental projects ir pursuance te the: aforeme" Honed:} otificaticit: The miatter
has been examined and it is to-clarify: that. the-applic bility of the Notification is:as
under;

Page1of2
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Th&vaﬁdxty of:ttie- Environmental Clearances, which liad not expired as on
the daté of publication of Notification ie, 12/04/2022, shall stand
automatically extended to respective increased validity as mentioned at para
ne. I column (C) above:

Provided. that the peripd of va{;{';iity of.
it e finit

g i
‘eoriter1ediih ‘ iiicqted: it Para Ne. T-Coligin
(D) above, if ai application-is fnde'in the T cuor proforiu to: Hig regiilatory
authiotity by e applicant as pey the provisions-of EI  Notification: 2006:

Provided fiivther-that the regulntory authority fiiay also cowsult the concerned
Expert Appraisal- Compmittes before grant of Such extension,

. I
o

-

“The Enviforment Clearanites’ for which the project- proponents have
* submitéed the application for extension of validity as per the provisions of the
EIA Notification 2006 as on the date of publication of Notification i.e.
12/04/2022, shall stand automatically extended to respective increased
validity as mentioned at Para no. 1 column (C)-above,

H

f_
:
i
1z
i
r
l.
5

_ . -;%'i‘i‘ﬂi‘i'k?——
(Sundar Ramanathan)
; : Seientist ‘E’

Cligirman of all méfmﬁ‘eftﬁpp

12 Chaiiry e Eipe isal Conittiittees’ -
'3, Chairperson/Member Secretaries of all the SElAAs/SEACs

4. Chairpersons/Member Secretaries of all SPCBs/ UTPCCs

5. All the Officers of 1A Division

Page 2 of 2
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To,

Sir.

Energy and Labour department,
16/6/2004 under rule 22(BB) of Mineral Concession Rules 1960,

iirict Mining Officer,
Collector Office, Chandrapur.

Sub.:- Approval of Minin

240

3026-27) in the State of Maharashtra.

Ref.:-

1) Revenue & Forest Departi

3) TQP letter dated 02/09/2025.

In exercise of the power conferred by Governme

Exhibik ~ 4

No. MLV/MISC/4322025/ 3| O f
Directorate of Geology and Mining,
Government of Mabharashtra,
“K hanij Bhavan™, 27, Shivaji Nagar,

Cement Road, Nagpur-440010

buted= 4 4 SEP 2025

g Plan of Sand Ghat of Dist. Chandrapur for 2 years (2025-26 &

nent. Govt. of Maharashtra, G.R. Dated 08/04/2025.
2) District Mining Officer, Chandrapur letter dated 09/09/2025

nt of Maharashtra vide industries,

Mumbai. Notification No. MNG/1004/P.K. 610/Ind-9 dated .
Mineral (Excluding Atomic and

Hydrocarbon Energy) Concession Revised Rule, 2021 and vide Directorate of Geology and Mining,
Govemnment of Maharashtra, Nagpur Notification No. Mining/480/2024/3292, Dated 04/10/2024.

[ hereby approve the said mining plan subject to following conditions:

\ Sr. | Name of Project Name of Sand Name of Taluka Nearest Gut No. | Area
| No Proponent Ghat River in. Ha.
{ 1 District Mining Vitthalwada Wainganga | Gondpipri | 356,357,359,358 | 4.90
Officer,Chandrapur Yenbothla
| 2 District Mining Aarvi Wardha Gondpipri 172/2,171,161/2 1.05
i Officer.Chandrapur
3 District Mining | Chek Somanpalli Chek Gondpipri 104, 105 1.20
Officer.Chandrapur Somanpalli ’ .
: = Nalla
istrict Mining Velwa Chak Andhari Pombh
e Pande s ombhurna 56,57,?}.61,63. 2.88
5 District Mining Jungaon Wai
Officer,Chandie ot inganga | Pombhurna 7.8,718 1.25
6 District Mining Ashta A i
Officer Chandrar ndhari Pombhurna 329,331,332 1.50 -
7 District Mining Thergaon R i
Officer,Chandrapur sron te g Pombhurna 36,31 <25
8 District Mining Nakod . 5
Officer. Chandrapur oda Wardha Chandrapur 52, 53, 54 2.75
9 District Mining Ajaypur- - .
168,170
Gondsawari-
10 District Mining Anhern ; 28,31,32,53,54
a 3 1 k]
Officer,Chandrapur (Awa\;?)i%aon Wainganga | Bramhapuri 1050,1051/1, 4.50
1051/2,1051/3,
1052,1053,1054 \_J




241 _
st Gut No. | Area=
Sr. | Name of Project | Name of Sand Name of Taluka Neare in Ha.
. River 4.50
No Proponent . Ghat . hanari | 257,258,259,260, .
i1 | Disict Mining Pimpalgron | Wainganga | Bramhap 261262060 |
Officer,Chandrapur : 6.97 .
= : | 89,90,91,96,97,
12 | District Mining Haladn-1 Wainganga | Bramhapu 959,958,954 | ___~
Officer.Chandenpur ; Bramhapuri | 915,933,934,935, | 4.50
13 District Mining Halada-2 Wainganga ramnap 93 6: 937.938.950,
Officer.Chandrapur 951 L
n : 2.50
14 | District Mining Halada-3 Wainganga | Bramhapuri | 912,910,909
Officer,Chandeapur i _ 50
15 | District Mining Bodhegaon Wainganga | Bramhapuri 169,171,172 2
Officer.Chandrapur _
16 District Mining Ranmochan Wainganga | Bramhapuri | 148,136,135,134, 4.50
Officer,Chandrapur 127,13 ; ,21532,1 29,
17 | District Mining Kharkada Wainganga | Bramhapuri | 166,1 6’]/%1063, 169, | 3.00
Officer,Chandrapur i
18 District Mining Aawalgaon Wainganga | Bramhdpuri 5926660‘]5666026?5, 4.92
Officer,Chandrapur 1040,
19 District Mining | Anhemawargaon | Wainganga | Bramhapuri | 242,241,240,811, | 4.50
Officer,Chandrapur |  -Bhaleshwar _ 812
20 District Mining | Anhernawargaon | Wainganga | Bramhapuri | 820,825,826,827, | 4.50
Officer,Chandrapur | -Chikhaldhokda 828, 829
21 District Mining Kolari Wainganga | Bramhapuri 75,78,79,80 4.80
Officer.Chandrapur :
22 District Mining Chinchgaon Wainganga | Bramhapuri | 205,204,176,175, | 4.50
Officer,Chandrapur 174
23 District Mining Rajoli Uma Mul 935,922/2,907/1 2.10
Officer,Chandrapur ,
24 | District Mining Dongargaon Uma Mul 228,236 1.20
Officer,Chandrapur
25 District Mining Kosambi Uma Mul 242,243,244 245 | 4.50
Officer,Chandrapur 410
26 District Mining Chakanaleshwar Uma Mul 97,68,99,100, 1.20
Officer,Chandrapur 102,97/1,97/2,
97/3
27 District Mining Mul-Akapur Uma Mul Mul-242 241, 1.80
Officer,Chandrapur 240, 239/1,239/2
Akapur-117,114,
112,111
28 District Mining Naleshwar Andhari Mul 231,229,228,227 | 1.12
Officer,Chandrapur Mokasa
29 | District Mining Bormala-2 Wainganga Savali 59,58,701,700, | 2.00
Officer,Chandrapur 699,698,697
30 District Mining Samda Buj. Wainganga Savali 630,629,628,649, | 2.40 .
Officer,Chandrapur 648
31 District Mining Sakhari Wainganga Savali 178/3,177,179, 4.90
Officer,Chandrapur 180,181
32 | District Mining Londholi Wainganga Savali 640,641,642,645, | 4.50
Oﬁ'lcer,Chandrapur 646,627,635,634,
628,625,463
33 | District Mining Bamarda Vena Warora | 54,55,58,59,62, | 4.80
Officer,Chandrapur ’ 63, 6 4’ 7 ’
34 | District Mining | Dindoda (Soit) Wardha Warora 139,140,141 2.00

Officer,Chandrapur

i 1

L -
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"g M
Sr. | Name of Project | NameofSand | Name of Taluka | Nearest Gut No. iﬁr&:
_No Proponent Ghat River _ .
35 District Mining Pipri De. Wardha Bhadravati 455645654%458;25459’ 4.50
Officer,Chandrapur 56.57
36 District Mining Parodhi-1 Crai Bhadravati | 128, 11?3?;, 1[35%] 31, 1.05
Officer,Chandrapur ; ;
37 | District Mining Jena Nivali Jena Nivz;lli Bhadravati | 117, 133,435,37, 2.00
Officer,Chandrapur Kansa Nalla _ - -
38 | District Mining Lalchichbodi Uma Sindewahi | 74,75,76,77.80 | 3.00
Officer,Chandrapur _ _ -
39 District Mining Laadbori Bokad Doh | Sindewahi | 115,1 ]4]1,1 11] 3,112, | 1.12
Officer,Chandrapur _ :
40 District Mining Kalamgaon Uma Sindewahi 145,146,246, 1.05
Officer,Chandrapur Tukum 24711 ,23‘:]7]'/ 2,249,
41 District Mining Virvah Uma Sindewahi {252,248,247,246, | 1.57
Officer,Chandrapur . . 245,244
42 District Mining Saradpar Uma Sindewahi 411/1 3.80
Officer,Chandrapur .
43 District Mining Mohadi Uma Sindewahi | 171,169,168,170,{ 1.12
Officer,Chandrapur 167, 165
44 District Mining Kag Uma Chimur 83,84,85,103/3 1.20
Officer,Chandrapur
45 District Mining Usegaon Uma Chimur 310,311,312,313, | 2.75
Officer,Chandrapur 146 .
46 District Mining Kolshi Khurd Painganga Korpana 6,7,8 315
Officer,Chandrapur
47 District Mining Kolshi Bu. Painganga Korpana 11,12 1.60
Officer,Chandrapur
48 | District Mining Karwai-1 Painganga Korpana 2,3 240
Officer,Chandrapur

1.

The mining plan along with PMCP is approved without prejudice to any other laws that
applicable to mine/area of sand ghat from time to time whether made by Central or State
government or any other authority.

That this approval of mining plan along with PMCP does not in any way imply the approval
of the Government in terms of any other provisions of the Maharashtra Minor Mineral
Extraction (Development and Regulation) Rules-2013 including environment protection Act.-
1986 and the Rules made there under.

Relevant clearances should be obtained by the proponent as per Environment i

es she protection Act.-
19.86 and EIA notification dated 21/01/1994 and 04/09/2006.
Itis _fu'rther clarified that the approval of the mining plan along with PMCP is subject to the
provisions of forest (conservation) Act-1980, Forest conservation rules, 2003 and other
rele\fant status, order and guidelines of Supreme Court, High Court and NGT as may be
applicable to the lease area from time to time.
The.execpnon. of mining plan along with PMCP shall be subject to vacation of
orc%er/notlces, if any by the any State authority, Court, NGT etc.
This department does not undertake any responsibility regarding correctness of the boundaries

of the leas i : :
by lesse; fea shown on the ground with reference to lease map and other plans furnished

prohibitory

il




7 ﬁat if anything found to be concealed, in the contents of mining Plan and the proposal for £~

rectification has not been made, the approval shall be deemed to have been withdrawn with

immediate effect. X . i
8 }[‘ﬂeﬁiining plan along with PMCP is approved without prejudice to any other order or

irections for any court of competent jurisdiction. o _
9 '(i“lﬁ:cﬁnancial assurance should be submitted to District Collectorate before_the execution of
" the said mining lease/sand ghat as per rule 30 of Maharashtra Minor Mineral Extraction

(Development and Regulation) Rules, 2013..
10. This approval of proposed mining operation

proposed mining lease area/sand ghat only. o '
11. The DMO is directed to verify the sand mining activity must be carried out as per approved

A

™ 1!

s and associated activities is restricted to the

-

mining plan. 2 )

12. This approval of mining plan is for manual method of mining using spade/pawda and labours
only. )

13. "['hey mining plan is approved with regards to the mining of sand mineral for the purpose
allotted by competent authority as per Sand Mining Policy, 2025 dated 08/04/2025 &
Sustainable Sand Management Guidelines, 2020.

14. The production of sand mineral will be restricted to the approved quantity of n.lin.ing pla1_1 z?nd
not permitted to excavate annual production of the Sand beyond prescribed limit by Mining
Plan and Environment Clearance by MoEF&CC.

15. Approval of mining plan is subject to rules framed by State Government with respect to sand
and same shall be abided to the lease holder / allottee of Sand Ghat. .

16. The approval is without prejudice to any other order by the competent authority or direction
from any court under jurisdiction.

17. The approval is given for the next 2 years proposal as received and applicable from this date
onward which is valid upto 30/09/2027 or till excavation of sand permitted annually in the
approved mining plan whichever is earlier.

18. At any stage, if it is observed that the information furnished inthe documents are incorrect or
misrepresented the facts, the approval of the mining plan shall be revoked with immediate
effect.

19. The approval of mining plan is subject to compliance and to fulfill the requirements as
mentioned in MoEF&CC notification S.0. 141(E) dated 15® January, 2016, MoEF&CC
Sustainable Sand Management Guidelines, 2020 and Sand Mining Policy, 2025 dated
08/04/2025. )

20. The approval of the above sand mining plan is subject to compliance and to fulfill the
requirement as mentioned in Maharashtra Minor Mineral Extraction (Development and

Regulation) Rules, 2013 & MoEF&CC’s Sustainable Sand Management Guidelines. 2020.

21. This approval is subject to the condition that the Project Proponent will carry out field survey

and measurement of sand excavated and available sand for next year excavation and will
submit the revised Mining Plan accordingly.

Encl:- Approved Mining Plan (48 Copies)
irettor,

Directorate of Geology and Mining,
Government of Maharashtra, Nagpur

Copy to:-
1) Deputy Director, Directorate of Geology & Mining, Regional Office, Chandrapur.

2) Shri. Gauri Shankar Narayan, TQP, R/o 155, Professor Col o
Hazaribagh, Tharkband-825301. » Frotessor Colony, Sadar Thana, District-
6@[, l—

Director,
Directorate of Geology and Mining,
Government of Maharashtra, Nagpur
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Exkbid - 12

No. MLV/MISC/43212025/ 3| O |
Directorale of Geology and Mining,
Government of Maharashtra,

“Khanij Bhavan”, 27, Shivaji Nagar,
Cement Road, Nagpur-440010

: 277

P4 1 SEP 2025
To,
isfrict Mining Officer,
Collector Office, Chandrapur.
Sub.:- Approval of Mining Plan of Sand Ghat of Dist. Chandrapur for 2 years (2025-26 &
2026-27) in the State of Maharashtra.
Ref.:- 1) Revenue & Forest Department, Govt. of Maharashtra, G.R. Dated 08/04/2025.
2) District Mining Officer, Chandrapur letter dated 09/09/2025
3) TQP letter dated 02/09/2025.
Sir,

In exercise of the power conferred by Government of Maharashtra vide industries,
Energy and Labour department, Mumbai, Notification No. MNG/1004/P.K. 610/Ind-9 dated.
16/6/2004 under rule 22(BB) of Mineral Concession Rules 1960, Mineral (Excluding Atomic and
Hydrocarbon Energy) Concession Revised Rule, 2021 and vide Directorate of Geology and Mining,

Government of Maharashtra, Nagpur Notification No. Mining/480/2024/3292, Dated 04/10/2024.
[ hereby approve the said mining plan subject to following conditions:

1052,1053,1054

Sr. | Name of Project | Name of Sand Name of Taluka Nearest Gut No. | Area
No Proponent Ghat River in. Ha.
1 District Mining Vitthalwada Wainganga | Gondpipri [ 356,357,359,358 | 4.90

Officer,Chandrapur Yenbothla
2 District Mining Aarvi Wardha Gondpipri 172/2,171,161/2 1.05
Officer.Chandrapur
3 District Mining | Chek Somanpalli Chek Gondpipri
Officer,Chandrapur Somanpalli PP 104,105 120
y —— Nalla
istrict Mining Velwa Chak Andhari P
Officer,Chandracor rt ombhurna 56,57,56 5‘57,6 1,63, 2.88
5 District Mining Jungaon Wai
Officer. Chandracur Js ainganga | Pombhurna 7,8,718 1.25
6 District Mining Asht i
Offieen Chandtazus shta Andhari Pombhurna 329,331,332 1.50 -
7 District Mining Thergaon R i
Officer Chandracur gaon Re. Andhari Pombhurna 36,37 1.25
8 District Mining Nakod .
Officer,Chandrapur o Wardha Chandrapur 52,33, 54 2.75
9 District Mining Ajaypur- A -
Officer,Chandrapur Go;ild)s’,zwari Andhari Chandrapur fl\égg L;l;]l 6]36/51 ’ 1.95
168,170
- Gondsawari-
0 District Mining | Anherna 22,31, 32,33,34
w . - ¥ 3 L] 3
Officer,Chandrapur | (Awadiy1 | e | Bramhapuri |~ 1050,105U/I, | 430
1051/2,1051/3,
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| Gut No. | Area
Sr. | Name of Project Namé ;f tSand N;t;;: :)f Taluka Nearest _i%_lg{g-'-—
Proponent a : 9,260, .
I:;J Distri:t Mining Pimpalgaon Wainganga | Bramhapurt 253?1{33225,263 " 4.80
Officer,Chandrapur ) : 97, .
12 | District Mining Haladn-| Wainganga | Bramhapuri 33’5990’3;’89‘54__#___‘
Officer.Chandrapur . E— T 575 9:’;3 934,935, 4.50
13 District Mining Halada-2 Wainganga ramhapuri 936§937,93 8.950.
Officer.Chandrapur ' 9’5 { ]
14 | District Mining Talade3 | Wainganga | Bramhapuri | 912,910,909 | 230
fficer.Chandrapur - 5 20 |
15 ODistricl Minin:g Bodhegaon Wainganga | Bramhapuri 169,171,172 2.50
Officer,Chandrapur :
16 | District Mining Ranmochan Wainganga | Bramhapuri | 148,136,135,134, 4.50
Officer.Chandrapur 127,13 } ,21532,1 29,
17 District Mining Kharkada Wainganga | Bramhapuri | 166,167,168,169, 3.00
Officer,Chandrapur 170
18 District Mining Aawalgaon Wainganga | Bramhdpuri | 598,601,602,605, 4.92
Officer,Chandrapur 606,606,607
19 | District Mining | Anhernawargaon | Wainganga | Bramhapuri | 242,241,240,81 1, | 4.50
Officer,Chandrapur -Bhaleshwar 812
20 District Mining | Anhernawargaon | Wainganga | Bramhapuri | 820,825,826,827, | 4.50
Officer,Chandrapur | -Chikhaldhokda 328, 829
21 District Mining Kolari Wainganga | Bramhapuri 75,78,79,80 4.80
Officer,Chandrapur .
22 District Mining Chinchgaon Wainganga | Brambhapuri | 205,204,176,175, | 4.50
Officer,Chandrapur 174
23 District Mining Rajoli Uma Mul 935,922/2.907/1 2.10
Officer,Chandrapur )
24 District Mining Dongargaon Uma Mul 228,236 1.20
Officer,Chandrapur
25 District Mining Kosambi Uma Mul 242243244 245, | 4.50
Officer,Chandrapur 410
26 District Mining Chakanaleshwar Uma Mul 97,98,99,100, 1.20
Officer,Chandrapur 102,97/1,97/2,
97/3
27 District Mining Mul-Akapur Uma Mul Mul-242,241, 1.80
Officer,Chandrapur 240, 239/1,239/2
Akapur-117,114,
112,111
28 District Mining Naleshwar Andhari Mul 231,229228227 | 1.12
Officer,Chandrapur Mokasa
29 District Mining Bormala-2 Wainganga Savali 59,58,701,700, | 2.00
Officer,Chandrapur 699,698,697
30 District Mining Samda Buj. Wainganga Savali 630,629,628,649, | 2.40 .
Officer,Chandrapur 648
31 District Mining Sakhari Wainganga Savali 178/3,177,179, 4.90
Officer,Chandrapur 180,181
32 District Mining Londholi Wainganga Savali 640,641,642,645, | 4.50
Officer,Chandrapur 646,627,635,634,
— 628,625,463
33 | District Mining Bamarda Vena Warora 54,55,58,59,62, | 4.80
Officer,Chandrapur 63,64,72
34 | District Mining | Dindoda (Soit) Wardha Warora 139,140,141 2.00

Officer,Chandrapur

sphsire




Sr. | Name of Project | Name of Sand Name of Taluka Nearest Gut No. iﬁr{;:.
No Proponent Ghat River _
35 DiStrif‘; Mining Pipri De. Wardha Bhadravati 455(’)4565457:’54582 2;;?, 4.50
Officer,Chandrapur ’ 5,6,5’ 7 ’
36 | District Mining Parodhi-1 Erai Bhadravati | 128, 1125?1, 1135% 131, | 1.05
Officer,Chandrapur - . 2 )
37 | District Mining Jena Nivali Jena Nivzﬂl Bhadravati | 117, 12;125,37’ 2.00
Officer,Chandrapur Kansa Nalla i : , 00
38 District Mining Lalchichbodi Uma Sindewahi 74,75,76,77,80 ’
Officer,Chandrapur _ _ -
39 Dlis:ict Mining Laadbori Bokad Doh | Sindewahi | 115,] lfll,l 1]] 3,112, 112
Officer,Chandrapur i _
40 District Mining Kalamgaon Uma Sindewahi 145,1 22;5426;9 1.05
Officer,Chandrapur Tukum 247N %0] 249,
41 District Mining Virvah Uma. Sindewahi | 252,248,247,246, | 1.57
Officer,Chandrapur : : 245,244 5
42 District Mining Saradpar Uma Sindewahi 4111 -
Officer,Chandrapur i
43 District Mining Mohadi Uma Sindewahi | 171,169,168,170,1 1.12
Officer,Chandrapur 167, 165
44 | District Mining Kag Uma Chimur 83,84,85,103/3 1.20
Officer,Chandrapur .
45 District Mining Usegaon Uma Chimur 310,311,312,313, | 2.75
Officer,Chandrapur 146 .
46 District Mining Kolshi Khurd Painganga Korpana 6,7,8 3.15
Officer,Chandrapur
47 District Mining Kolshi Bu. Painganga Korpana 11,12 1.60
Officer,Chandrapur
48 | District Mining Karwai-1 Painganga Korpana 2,3 240
Officer,Chandrapur

Conditions ;-
1. The mining plan along with PMCP is approved without prejudice to any other laws that

+ It is further clarified that the approval of the mining

applicable to mine/area of sand ghat from time to time whether made by Central or State
government or any other authority.,
That this approval of mining plan along with PMCP does not in any way imply the approval

of the Government in terms of any other provisions of the Maharashtra Minor Mineral

Extraction (Development and Regulation) Rules-2013 including environment protection Act.-
1986 and the Rules made there under.

Relevant clearances should be obtained by the proponent as per Environment protection Act.-
1986 and EIA notification dated 21/01/1994 and 04/09/2006.

fu plan along with PMCP is subject to the
provisions of forest (conservation) Act-1980

, Forest conservation rules, 2003 and other
relevant status, order and guidelines of Supreme Cowrt, High Court and NGT as may be

applicable to the lease area from time to time,
'I'he.cxec_utlon. of mining plan along with PMCP shall be subject to vacation of prohibitory
orc%er/notlces, if any by the any State authority, Court, NGT etc.

This department does not undertake any responsibility regarding correctness of the boundarieg
of the lease area shown on the ground with re

by the lessee.

ference to lease map and other plans furnisheq *
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ncealed, in the contents of mining Plan and the proposal for

7. That if anything found to be co ‘
cectification has not been made, the approval sh

i iate effect. ' o
) %ﬁegi?n?neg plan along with PMCP is approved without prejudice to any other order or

rections for any court of competent jurisdiction. o .
9 dTllizcﬁnancial as:urance should be submitted to District Collectorate before the execution of

the said mining lease/sand ghat as per rule 30 of Maharashtra Minor Mineral Extraction

Jopment and Regulation) Rules, 2013. . o .
10 '(II;}):I:SV Zpgroval of proposed mining operations and associated activities is restricted to the

proposed mining lease area/sand ghat only. - o - .
11. The DMO is directed to verify the sand mining activity must be carried out as per approve

-

all be deemed to have been withdrawn with

inin lan. v
12. ?“lllis aigroval of mining plan is for manual method of mining using spade/pawda and labours
only. - . :
13. They mining plan is approved with regards to the mining qf sand mineral for the purpose
allotted by competent authority as per Sand Mining Policy, 2025 dated 08/04/2025 &
Sustainable Sand Management Guidelines, 2020. o

14. The production of sand mineral will be restricted to the approved quantit_y of mining plar'l e}nd
not permitted to excavate annual production of the Sand beyond prescribed limit by Mining
Plan and Environment Clearance by MoEF&CC.

15. Approval of mining plan is subject to rules framed by State Government with respect to sand
and same shall be abided to the lease holder / allottee of Sand Ghat. .

16. The approval is without prejudice to any other order by the competent authority or direction
from any court under jurisdiction.

17. The approval is given for the next 2 years proposal as received and applicable from this date
onward which is valid upto 30/09/2027 or till excavation of sand permitted annually in the
approved mining plan whichever is earlier.

18. At any stage, if it is observed that the information furnished inthe documents are incorrect or
misrepresented the facts, the approval of the mining plan shall be revoked with immediate
effect.

19. The approval of mining plan is subject to compliance and to fulfill the requircments as
mentioned in MoEF&CC notification S.0. 141(E) dated 15% January, 2016, MoEF&CC
Sustainable Sand Management Guidelines, 2020 and Sand Mining Policy, 2025 dated
08/04/2025. :

20. The approval of the above sand mining plan is subject to compliance and to fulfill the
requirement as mentioned in Maharashtra Minor Mineral Extraction (Development and

Regulation) Rules, 2013 & MoEF&CC’s.Sustainable Sand Management Guidelines. 2020.

21. This approval is subject to the condition that the Project Proponent will carry out field survey

and measurement of sand excavated and available sand for next year excavation and will
submit the revised Mining Plan accordingly.

Encl:- Approved Mining Plan (48 Copies)
irettor,
Directorate of Geology and Mining,
Government of Maharashtra, Nagpur

Copy to:-
1) Deputy Director, Directorate of Geology & Mining, Regional Office, Chandrapur.

2) Shri. Gauri Shankar Narayan, TQP, R/o 155, Professor Col ot
Hazaribagh, Jharkhand-825301. ’ ony, Sadar Thana, District-
6:7[ l—

Director,
Directorate of Geology and Mining,
Government of Maharashtra, Nagpur
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